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ERNAKULAM BENCH

OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,

- 269,.277,281,299, 300, 301, 302, 303, 319, 325,
326,327, 328,329,331, 333, 344, 345, 346, 347,
348, 350, 351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370, 371, 372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635,791, 822, 880, 898, 904, 905, 939, 942,

. 952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM: ' .
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 29/2013

: . C.H. Mohammed Yasin
| S/o Kidavu Koya,
o Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

[\

T.P.Latheef
S/o Atteka \ .
= Thiruvathapura, Kiltan [sland,
Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

. Union Territory of L.akshadweep represented by
the Administrator, Kavarathi Island-682 555 |

o

The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

3. The Chairperson

Village (Dweep) Panchayath |
Kiltan Island, Union Territory of LLakshadweep-682 558




o

(By Avacate:

The Executive Officer g

,-Vlllage (Dweep) Pdnchayath '
; Klltan Island Union Terrltory of L akshadweep 682 558

: The Prmupal
_‘Govemment Senior Secondary School
Kiltan Island.

Umon I“emtory ofLakshadweep—682 558.

(Mr.R.Ramdas (R3)
OA 67/2013
Seedikoya.M.

S/o Abbosala Koya
Malayattlyoda Kiltan Island

Umon T emtory ofLakshadweep 682 558.

| Maxsha F

S/o Kldavu Komalam |
Thenal kal House; Kiltan Island

Umon Terr 1tory of Lakshadweep-682 558.

Abdulla A.P.
S/o Khalid -
Alimapura, Kiltan Island

Umon Iemtory of L. akshadweep-682 558.

Ra71 S

Sayed. Muhammed Koya C.H.

- Slo. Muthukoya

Chamayath House, Kiltan Island

| _Un_mn Territory of Lakshadweep-682 558.

Rafeek Khan H.M.

'S/o Abdul Rehman

Al 1yax House Kiltan Island

Mr;ﬁhabu Sreedharan)

Versus

(Mr.S.Radhakrishnan (R1,2 & 5)

| Iemtory of L.akshadweep-682 558.

T
. 3

Respondents o

- Applicants



3.

I

™

[N

"
J

Umon Terri 1tory of Lakshadweep represented by
the Adrmmstrator Kavarathi Island-682 555

he, ector of Panchayath
Unior Terrltory of Lakshadweep
Kavarathx Is}and 682 555

The Chalrperson

~ Village (Dweep) Panchayath

Kiltan Island, Union Territory of Lakshadweep-682 558

The Executive Officer

Village (Dweep) Panchayath

Kiltan Island .
Umon Terr 1t01y of I dkshadweep 682 558 Respondents

(By {}dvppat_e; (Mr S. Radhakrlshnan (R1,2 & 4)

f‘(‘):Aff8‘7/2013., |

Abdul "S‘alam"P.P., age 43

' S/]:O:; Saidmuhammed

I?)uthi}y_apura, Kiltan Island
Lakshadweep.

d) :':f:an' age 33
id uhammed
( use Kiltan Island

Applicants

(By Advocate: MrPratap Abraham Varghese)

S Versus
T he Adllhlmnstrator
Umon Territory of Lakshadweep

Kavaxathl 682 555

I'h v:Dlrector ’Department of Science & Technology

Klltan [sl and ”Lakshadweep 682 558

1 he Chauperson Village (Dweep) Panchayath
Klltan Island Lakshadweep-682 558 ’ Respondents




(By Advocate ”(f\m S.Radhakrishnan (R1,2 & 3)
x (Mr R.Ramdas — R4)

4. ':O-A ,113/2013:

I Muthukoya T. P
S/o Kidave Haji '
Thuuvathapula Kiltan, Lakshadweep.

2. - Salth KE
- S/E Iblahlm Haji
Pandara Klltan Iakshddweep

3. . Yacoob P K
S/0.Subair.A. .
Purmakkad Kiltan, Lakshadweep

4. - All Mohammed
Slo: /\ttaka Allyax Kiltan, Lakshadweep

5. Kunhlkoya AP.
5/0 Sayed Muhammed P.K.
Are <alapura Kiltan, Lakshadweep

6.
7.
8. Sathal C II
S/o Mohammed P.
¢ ) "'ltan Lakshadweep.
'i‘d V’
tan, Lakshadweep
10.

! K thaJl Pallithithiyoda,
Kl:ltia'l‘l' Lakshadweep

(By Ad»ocale ‘Ms Dalsy [ Daniel)

Versus

Applicants



r~ - B 5
. I lhe Administrator
Umon Territory of Lakshadweep
Kavaxalhl 682 555

R]

l he (,hanpelson
Vlllage (Dweep) Panchayath
Klltan 682 558

(U]

1 he Employment Officer
Kavaralhl Lakshadweep 682 555

4, D,.ir_ector of.Pa-_nchayath
Department of Panchayath
I(avarathi' - 682 555

5. The Executive Ofﬁcel
Village (Dweep) Panchayat, Kiltan — 682 558

6. llontlculluml /\ssnslam
Vlllage (Dweep) Panchdyat Kiltan-682 558. . Respondents

I A%aculla K C

’ _S/o Yousuff -
: Kanmchetta Kiltan Island
U ofI akshdadwcep 682 558

2. Kunhl M
3.
VKo_ alam; Kilfan Island
U"{ "'fLakshdadwcep 682 558
a. PP
°S/o %amsa =
Puthenpuxa Kiltan Island
| UT ofLakshdadweep 682 558

hdadweep-682 558




IR .. Sl A i A T sacen
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6. Kunhl K P |

7. Abdul Kasun.P-.V
S/o.Muneer -
Pe_m‘amvell ,K_iltan [sland
UT of Lakshdadweep-682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

I Lijﬁion Territory of Lakshadweep represented by
the Admihistrator Kavarathi Island-682 555

2. The Duectm of Panchayath
Umon Femtmy of Lakshadweep
QKavalathl Island 682 555

3. -.l he L;hjamperson
Village (Dweep) Panchayath
Klllcm IsLand, Union Territory of Lakshadweep-682 558

4, ’I‘he”l"xccutive Officer
Vlllagc (chcp) Panchayath
Klltan Island Umon Territory of Lakshadweep 682 558

'nmcnt Warden

I ent}of Environment and Forest -

/,onal,;Omce Klltan Island

Umon Ien 1t01y of Lakshadweep-682 558. Respondents

~

(By Advocate (Mn S.Radhakrishnan (R1,2,4 & 5)
6. OA 137/2013

I Jﬂlaludheen K K.
S/o %halk Poovalap
Poovala,p ,House Kiltan Island,
JT of hadwecp 682 558.

(3

n Island,

ksh wecp 682 558.



(By Advocate; Mr

“Kiltan Island,
s’ha‘d weep-682 558.

AmeeIall A P

S/o Syed Mohammed
Arakalapura House, Kiltan Island,
UT: of Lakshadweep-682 558.

lsmali T
S/o Yusuf
Thol;yoda House, Kiltan Island,

uT of‘«Lakshadweep-682 558.

| Syed Mohammed Koya K.P.

S/o Mohammied _
Kanjipura House, Kiltan Island,
LJ_:T_ of I.,ak,shgc1weep-682 558.

Kasimkoya C.H.

Slo Muthukoya
- Ammipura House, Kiltan Island,

UT of Lakshadweep-682 558. | Applicants

.‘S;habu Sreedharan)
Versus

r}ltngy of Lakshadweep represented by

mrat01 Kavarathi Island- 682 555

lhe Dne‘cton of Panchayath
Umon Ten 1t01y of Lakshadweep -
Kava ‘athl 1sland 682 555

ll Chai ’
anllag' (D eep) Panchayath
| nd{:Union Territory of Lakshadweep-682 558

Th Assistant: I:lngmeex
I:leclncal Sub D1v151on

' Klltan lsland

Umon 1 emtoxy of Lakshadweep 682 558. Respondents



PRSA LA R L A

g

Radhakrishnan (R1,2,4 & 5)

|, Sadakathulld.A, age 38
S/o-Kunhi, Ahammed
° AJI’ldd House, Klltan Island
Jakshadweep |

A llaPT ag,e 26
' S/o Kunhl
Pa]hthlthlyoda House Kiltan Island
L akshddweep

(By Advocate: Ms._Da}lsy [. Daniel)

- Versus'
1. 'th Admxmshatm :

' Umon lemtmy of Lakshadweep
Kavcuathl 682 555.

2. T he Chanpelson
V)llag,e, (’chep) Panchayath

(OS]

Kwavaj'a'thl' 682 5 5 8.

(By Advocatc M1 S Radhak1 ishnan (R1& 3)

8. O A.'No 212/201'3

P _lavvabl W/o Abdul Salam
I ab UIVCI V'Agncultmal Department,

Residing at Pallipuram House
f Lakshadweep,

‘_.J.eiju Babu)

. The Dixec'to'ijfo;ngnicu]ture
Union lcmtmy of Lakshadweep
Kavaram Isldnd - - 082 555.

Applicants

Respondents

Applicant



.\ 2. Tlfé Adlnl-nisllato'r
Unlon Temtoxy of Lakshadweep
Kavarattl Island 682 555. Respondents

' (By Advocatc l\/h § Radhakrlshnan)

\2662013 o

. Sabn All_K_'; -
<U“)/athlyoda House
Kiltan Island. .

[\

" C.P. Firoz
Chemmanam Palli House
Kalpeni Island.

3. <K.P. Cneliyakoya
Kaxuppathapura House
Kalpem Island

ACr Haffer

Pakl{lpuxa House
Kalpenl Island
5. lIabsa A

Allkome I—Iouse
Klltan Island

6. A P Naseema v
Aynapura House 3
Applicants

(\dmlnlstl ation. of the Union Terri itory
ofI al<shadweep, Kavarathi — 682 555.
2. The Dnector (Serv1ces)
‘ /\dmxnlstl atlon of the Union Territory
fL akshadweep (Secretariat),
Kayax atti— 682 555.

Ifof Lakshadweep, , _
555. Respondents



/ﬂ\

. 'e—-«"?‘;“xw:)kw‘k G
10°

V(By Advocate Mr S, Radhakxlshnan)

10. () A No 268/2013

2. B M Mansoor
S/o. Late A.C: Mohammed Jalaluddm
3ha1kath Manzil
Agau Island Union Tcmtory v
L akshadweep . Applicants

(By Advqcale; Mr. Grashious'Kuriakose)

\ . Versus

e Zlh Admmlstlator

Temtory of Lakshadweep
Kava: 'L'hl' 682 555.

2. 1hc Duectox of Panchayath
: Department of Panchayath
Kavalaltl - 682 555

°Spec1a Ofﬁoer.
Vlllage (Dweep Panchayal Agatti) — 682 558. Respondents -

W

" (By Advocale MI S Radhaershnan)

1. ()A269/2013 |

Appli,ca'nt

shious Kuriakose)



11

Versus

2. 'l he Chalrpexson
Vlllage (Dweep) Panchayath
KJ tan-682 558

3. The Employment Officer
“Kavarathi, Lak’shadwcep-682 555..

4. Director of Panchayath
Depaltmem of Panchayath
- Kavarathi -682 555

5. i[ihe[:txeacutive. Officer
Vlllage (Dweep) Panchayath
K]ltan 682 558

6. Hmhcultural Assistant
Vlllage (Dweep) Panchayat,
Klllan 682 558

(By Aq,\'f/o,c-at_e}: . '.(.I\:/;-l:r.S.Radhakrishnan (R1,3&6)

Lakshadweep' L i’ i

>

(By Advocate Mx GlaSthUS Kuriakose, Sr.)

Versus

(U8}

V1 age "(Dweep) Panchayath Kiltan-682 558

Respondenfs

Applicant



P ,}:ﬁﬁéj{;’ﬁn"ﬁ:%&‘,gig R i B
e [ .

12
ep) Panchayath,
‘ Respondents
(By A.ci':‘ofc_‘ Vakris,hnan - R1-3)
13.
B 2
S/o Sayld A% K v
Va]lomkadxyodu
Kiltan Island I akshadweep
2. Sayed Badusha Muhideen S.V.
*Shahar Ban Vilas House :
Chellal | - L . Applicants

(By Advocate Mr Grashlous Kuriakose, Sr & Ms.Daisy | Damel)

Versus

UT of Lakshadweep, Kavaxathl 682 555.

Dneum '_
Smence & Technology
Chu at- 682 556

[\

3. Dnecto_l oFPanchayath ‘

5. Addl;:Sub D1v131onal Ofﬁcel
Chetlat 682 556

6. Jumor 801ent1ﬁc Officer
Chetlat 682 556.

7. Accoums Ofﬁcel ' _ A
ccirel 1athi-682 555. | - Respondents

dhakrishnan-R1-3 & 5-7)




Kalpeni Island.

3. AT Ahadabi -

" Athanam Thottam House
Kalpeni‘-l'slahds

4. PP Sulalkha ,
Puthxya Pandax am House
Kalpem Island '

‘

5. .C P Noo’rjeh'an

Chemmanam Palll House
Kalpem sland

6 AK Beeb1 :
Anakkalar House
Ka]pem Island

7. M P Mohammed
Mulllpuxa House
Kal eni-ls’]and_. _

"foh.ofthe Union Territory

, y Veep, Kavarathi — 682 555.

2. ':'l‘"lﬁé-'Dwi'x'e“cton; (Sexvnces)
Admnmsﬁaﬂon of the Union Territory
of Lakshadvs' ¢p (Secretariat),

griculture
 of Lakshadweep,
2:555.

(By Advocate: Mr. S. Radhakrishnan)

Applicants

- Respondents



=

15.

1.

o0

10.

14

0A 300/2013

-B.Koya, age 42,
S/o Bammad, Bilutheth House
Andrott Island.

B.Ahammed, age 43
S/o Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island. .

P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50

S/o0 Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,

S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/0 Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

A.Jamal, age 48, A
S/o Abdulla Attalada, Aliyathara House,
Andrott Island. .



13.
14,
15.

16.

18.

20.

22.

23.

24.

15

~A.Mohammed Mustafa, age 32,

S/o Kidave, Aliyathara House,
Andrott Island. :

L..Khadeejomabi, age 47,

D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age 51,

S/o Ukkas, Aliyathara,

Andrott Island.

1.B.Mohammed Hussain, age 37,
. S/0 Kosamma C.P., Thacherry Biyyada,

Andrott Island.

P.N.Hakeem, age 48,

'S/o Siddique, Pudiya Nalam,

Andrott [sland.

K.K.Kunhibi, age 52,
S/o0 Yousaf, Komalam Kattu,
Andlou sland.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,

S/o Koyamma K.P:, Moosathada
Andmlt Island.

I(.C.fMohalnxned Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta, -
Andrott Island.

P.P.Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



25.

26.

27.

28.

29.

32.

(OS]
(OS]

34.

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Perumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

“L.Pathummabi, age 37,
D/o Yousaf T, Lavanakkal I[ouse
Androll lsland

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K.Mohammed Basheer, age 34,

S/o Aboosala U.K. Kumhathalam House,
= Andrott Island.

_K.K.Mohémmed Farook, age 27,\
S/o _Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

A.Rfiéheed Khan, age 39,
S/_o eed [smail, Aliyathara House,
t Island.

( Abdul Salam, age 33,
S/o Muthukoya, Kannathxmmada House,
Andrott Island.

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.



38.

39.

40.

42.

44.

46.

47.

P.Mohammed Rafee, age 25,

“S/o Mullakoya, Pachanal House,

Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,

S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,

S/o Sayeed Koya, Moosankakkada House,
Andrott Island. ’

M.C‘. Hammedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island. :

Doulathabi, age 33, »
D/o Kidave, Lavanakkal House,
Andrott Island. -

Guhar Madeena Beegum, age 37,
D/o‘_l\(lphammed' B, Aliyathara House,
Andrott Island.

| okunhi Koya, age 36,
QSI'[;O.: icoob, Kolikkatt House,
Andrott Island.

K;:D.e.r;{/esh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island. :

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants



1.

(V)

I

~

18

The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

Director of Education

Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

- Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer. | ‘

Faisal Ameen
S7o Pookoya N
Achammada House, Androth.

I\/Iohvalxjnmed Shamsheer M.K.
S/6 Béthesha U.P.

Mayamkkada House, Androth.

Moheimmed Asker

~ S/o Seethi

‘Aliyathara House, Androth.

No ulsha khan M.K.
S/0;Sued Koya
N mkakkada House, Androth

ammed Kasim P.P. .
' Kidave, Palathupra House, Androth

10. Abd‘ifj,-:l:{':/-\kbar

1.

S?Q'S'flrbair
Pandath Puthiya Pura House, Androth

Mujc;::eb Rahman
S/o Tbrahim
Aliyathara House, Androth




13. Mohﬁinmed Hassan
i S/o Kunhi Koya
| Ayenamada House, Androth

14. Mohammed Abdusalam T
S/o Abusala
Thecherl House, Androth

15. Mu-h'ammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

16.  Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

17.  P.P.Koyamma
S/o P.K.Kidave
Palathupura House, Androth

18. Muhammed Khaleel
S/o Abdulla
Aliyathara House, Androth

19. Muhai'nmed Basheer C.P.
S/o Abdul Khader
. Cherikkal Puthiyapura House
Andrath. \ Respondents

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)




16.

S R R

X0

()A.-301/2013’75

Attakoya T V age 44
S/o Koyg_ Ihankgal T,

Seyeed Koy,
Sto Koya Kldave “Aliyathara House,
Andloth Island

Mohammed age 54

- S/o Shaban, Bifiyammada House

Androth. Island..

Yousaf, age 60
S/o Ahammed Kandalath House,
Andloth Island

/\bdulvﬁNasal age 38
b/o Nalla Koya Kunnashada House,
Andxoth Island
Mohammed Basheer age 37
S/o Yac_oob, Ahyathala House,
nid.

@/o Koyamma ':Mayampokada House
Andloth Islandg

Noufal ag,e 43
Slo. Koyamma Koya Thacheri House,
/\ndxoth Island -

en Moosathada House,



12.

13,

15
16.
,17.‘
18 B
19.
20. ,'
2.
2,
23,

24.

21

S/o. “Kunmse.etdhl Palathupura House,
/\ndnoth Island o ‘

Farook age 49
’§/o-I<oya1111na Pochalam House

A 1oth Is and

Q
b

'aflﬁfﬂkakkada House




25,
26. N
27.
28.
| 29,
30.
31,
32,
33.
| 34‘."

35..

: -/\ndx olh Island

IR 1) i e e

Ih;iyanalakalll House,

S/e Anam ec (andalath House

Andlolh Island Y

Mohammed Saleem age 42

S/o Sayeed: Mohammed, Kunnashada House,

Gafoox age 41
Slo T hangju Koya Pentamveh House,

: Andloth Island

Slddceque l age 43 :
S/o Kidave, I\/Iodlyothada House,
/\I’ldIOll’l Island

éhanavas age 33
S/o Kunhi I(oya Pochalam House
/\ndlolh Island

5 .

: Pookunhl age 50n

An'- otn Islahd -

lyz o
S/o. I amza Koya Aliyathara I—Iouse
/lndloth Island

Mohammed Ba_sheer age 39
S/O Sayced ohammed, Aliyathara House,




37,
38,
39,

40.

42.
| 43,
44.
45. 4
46.

47,

23

Moha nmed Saleem, age 33

Slo- Koyamma Kanmpura House

Andloth Islcmd

Shamsuddeen age 33
S/o Abdul Kader, Bellchetta IIouse

' Andx()th Island

I(un}mcethl age 47
S/o /\boo Sala, Lavanakkal House,
Androth Island. '

Yacoob, age‘45 .
S/o Sainddeen, Kunnashada IIouse

Andxoth Island.

Abdul Jabbdr ag,e 38

S/o Sayeed Mohammed, Kannichetta House

/\ndxoth_l%land

Jamal age 4

Sajma Beegum age 29
D/o:Nall dkoya [avanakkal House
Andloth 19 and

Shahanaé B‘eegum age 28

leamuddeeh\‘P;P T, age 33
S/o Nasar, Chodath House,

i Andloth Is and

Iqbal age 42
Slo Yousaf Pandaram House,
/\ndxoth Island

i R R L )

| _S/o ’Sayeed Bukam Bidumkattu Bilutheth House,



g ,» A (Y18
w.f(i, "” "’ e Y

ok
48. Hassan age 39
S/o @ayced Bukarl Malhal apura House,
49.
50. _
) koya Neganmada House,
/\ndloth Island
51. Koya age 36 v
S’o Attakoya Mathll House,
Andxoth Island
52. ’Kamn,age_au |
S/oiMuthu Koya, Palathupura House,
Androth Island.
53.
54. Saka'nya ag,e'r32 v
: S/o Muthukoya Bllutheth House,
/\ndloth Island ‘
55. Sallh age )7
'S/o K umkoya 1Aynamada House,
56.
57. lam Naser, age 40
/0 .Sa’ _'hammed Palliyet House,
/\ndloth Is.“ndﬁ
58. Sayccd \/Iohammed age 42 ,
- Sl Kasimi, Achadapurakattu House
, /\ndxoth Island '
59, AhvariHus

unnashada House




60. '.

61.

62. CF | |
S/o Aboo Salah Perumpalli House
Androth Island .

63. Mujeeb Rehman, age 37
S/o. @aveed Buhan Kar akunnel House
Andtolh Is]and

64. Nouicl K, agc 33" -
o S:;;/“Q‘Ncuta’ya Koya Chcnyadam House

65.

41'“_ :’ dxioth Island‘

66. Shamsu Shumoos age 34
-~ Slo Chenyakoya M., Pentamvilapura House
/\ndloth Island

67.
68.

. 69.

' Andxoth Island

70, ‘Rlyas agc 29 : _
§/oe§ha1‘kaK0y:a P S. , Pentambelipura House

71, T
| Pandathu Lavenakkan House



72.

73.

74.

75.

76.

77.

78.

79.

80.

81

82.

- 83.

S/o Pookutty I\/I I\/Iath

'I\/Iohammed Hassan’: ¢
Slo: Sayecd Mohammed Achammada {ousc

| s/ Abdul_,

SRR g

Rahmat age: 42

/\ndloth Island

/\ndnolh,lsland

Shamsudeen age 32
S/6 Muthu Koya K. Nellal House
/\ndloth Island '

I\/Iohammed Naseel age 28
S/o ‘Muhammeéd, Pentamvellpuxa House
/\ndloth Island

Raulath Beegum, age 29
S/o Thangakoya, Arathupura House
Androth Island.

athahuddeen aoe 38
%/o KIddVC U K , Makket House

M a‘él age 32
’del I\/Ioodampura House

I\/lohamlned I\/Iustafa age 33
S/o /\hammadlya Jabalpura House
Andlolh Island

S/ O 'A hamn,

Makkett House
Andlto;_th_ Is] : ’



o

84.
| '85}.
36.
87.
88.
- 89.

90.
' S/o Seethl Ka1akunnel House
~‘/\ndzo h Islcmd '

92,
93, Mo
9.

95.

- :]‘:-X-Hdroth;l- and

' /\ndfoth lslandiﬁ‘ y

27

'/\tta}\oya agjc 49
Slo '\‘4¢oob Allyathara House
Andlot‘h Islan‘ " :

: hull'_‘. ag)e 34

. S/o Sayecd Mohammed Pa]llyett House
.Andxoth Island v

BdShCGI agc 55

. Thachcn Moosathala

/\ndzoth Island

Mohammed F&xool( age'3.3.
S/o Nallakoya, C. L., Tharampalli Makket House
Andloth Island

Salum .-age 3 l

M()hamm Kas'im age 33 , ‘
S/o.Sayee Mohammed P.C., Pathada House

/\ndIOlj] Island;

age 44
aVanakkal House

uslsam age 41
il, Kandalath House

S/d Sayeed”I smai
/\ndnoth Island

Sabnﬂ Khan agc 33
Slo '(()yammﬂkoya "T hattampokkada House"

) ?ﬁod'a'"mkakkada House




96.  AkbarC

97.

98,

99.

100.

- 102.

104.

105,

106.

107.

| /\-ndxoth Islan

' ?‘f&;hali House

d

Mohammed Musthafa _age 42
Tdayakkal House L
/\ndloth Island

Navas agjc 25
S/o Hussain; Thahira Man/ll
/\ndlolh Island

Shanavas age 33
S/o,'ghalafudeen Mathil House

Hassan age 33
@/0 Qeethl \/I Lavanakal House

: /\ndx oth Island

\/Iohammcd Basheel age 42
%/0 You%af Nellal House.

Zainul Abld age 26 .
. Q/o <1dave K Palliat House
/\ndlolh lsland

Muthu Koya age 39
Slo Kunhi, Scethl Makkette
/\ndxoth Island

S/o Koya Kii \.'/}e M.P., Pandathupwa Housc
/\ndloth Island




.

108.

109, Uosfil

110.

114. Mo
115,

116.

118.

119.

/\ndloth Island R

Jalal age 49
S/o YousafP Mood npura House
/\l’ldIOlh Island

.Kldavu ag,e 55

S/o Indeen' M., Blrlyammada House
Andloth Island

Kldavu age 59
S/o Irjab Mekkat House
/\ndlolh Island

Mohammed Salahudheen age 26

| S/o .Koy.a T P I(andeth House

g/o Ialnal I\/Iayompokkada House
/\ndloth Island

/\bdul (Jafoor age 28
S/o Nallakoya T,, Bappathiyoda House
/\ndloth Island..

Mohammed Yathlya I(han age 23 -
§/0 Bash" 111, Mathil House

Kunmkoya ag,e 35'

' S/o Ahmed Ponnlkam House

/\ndloth Island



120.
121,
12 s

123.

127. N
128.
- 129.
| ‘130.'

131. Mo

B OV

S/,, Aééamar;N P ‘Kandalath House,
Andxoth Island '

Mohammed dge 50
b/o Abdu] Khader Kaval Chetta House -
Andlot' Island )

5/0:%1ddlque,‘g.‘KunnashadakHouse
Andloth sland SR

Mohammcd Aboo Sallh age 37
S/o Musthafa Ammelam House

: 'Andxoth Island

Koya age 37
S/o Sayeed Mohammed, Lavanakkal House,
/\ndloth Island

: Mohammed Rafeek C.P., age 38
_S‘/o Sa,yeed Cheukkal Puthxyapux am

S/o Majeéd L .Perumpalll House,

/\ndloth Island

Rashced Khan age 33

Rahmathul.lah,:‘age 31 L
' n ‘41( P. Bappathlyoda House,
/\ndloth lsland "

med Kasim, age 30
ennashada House,




132
133:;_ M
34
~ 135.
136..
137.
138,
v_ : 139.
14_1.. |
142. k‘

143,

'Mohammcd I azal age. 38" |
S/o Kldave M P Kandalath House,

-S/¢! Kldave Poovadakkattu House

Andloth Island

_ Mohammed Saleem age 31

S/o Hassan Kunm Keylyoda Ho'use
Andloth Island

Koyamma age 47
S/o ﬁ/\boo Saleh; Kavalchetta House

: Aﬁﬁ} oth Island

/\bdul A/eez Khan age 41
Slo. Mohammed Blrayammada House,

"/\ndxolh Island

1 melam House,



145, An

146.

149.
150.
11,
152.
153.
154,

155.

22

| /\ndloth Island

-Mohammcd Iqbal age 38
© S/o Nallakoya, P elumpally House,

Androth lsland

Pookunm dge . 56
S/o Yousafllajl Bappathlyoda House,
Andloth Island .

Chciiyakoyé age'36
S/o Kunnikoya P. , Thacher House
Andloth lsland

Ndsccmudheen K S P age 28

' S/o Abdul Khade] T Kalachetta Sarommapura House

‘y@om age 41
ihan:M Kunchall House,

Ll_yabula.hman. age 31 ,
Y ’Kunmkoya M P. Chekummada House

: /\n :"oth}Island

Kunhlbl agc 46
S/o Kadm P "';umpalll House,

/\ndlolh ,sland .

RS A i v . A



156. i .
hanal House,
157. - -
- Sk Buhau VaK.}‘, Ch tapokade House,
/\ndloth Island
158. Bashcel age 4;0,'
Sl Sayecd K, Kurm n as ada House,
Andloth Island :
- 1359. Mo‘Hammed Ku‘faiShi age 25
Slo. Sayeed Mohammed Karakunnel House,
/\ndloth Island
160. SnaJ age 47
S/o Kidave K., Kunnumpura House,
Andlolh I%]and
161. Mohammed Rafi, age 31
S/o, Ilam/a Koya K., Pathummapura House,
Andtloth Is_land
162. 7
163. Abdiil Jabbal, age 35
S/o Kunm @eeth‘l Makkett House,
/\ndloth I%]and
164. Qajced Mohammed age 54
- Slo Kidavuy, Poovadakkattu House,
/\ndnoth l@land ‘
165. A
Thacheri House,
166. B
, koya P., Thacheri House,
/\ndlolh Is_»la o
167. Yakoob agc 40

S/o Kidavu K Ammelam House,
/\ndxoth Island




168.
169.
170.
171,
172.

173,

.Mohammed 1

'{:-fee age 42
Slo Koyammakoya Mayampokkada House,

‘ /\ndloth Island

Mullakoya age"47
3/0 Ma;echK Lavanaxkal House,

/\‘ndlo.th 'sland

Mohammcd Ka51m age 46
S/o Yousaf, Bappathlyoda House,

/\ndloth Island

Kadeeja, age” 5’ | :
D/o Kidave i<, I‘hachcn House,
/\nchoth Isiand

gyeed P. P age 25

- 174. '
ht i:lah Puxathlkkatt Puthiyapuram,
175. Ali /\kba1 ( age 25
S/o Chcnyakoya Kannathimada,
176.
b Kunhall House
(By Ac
Versus
1. l hc .Adm'fnl%u at01
/\dmmmnatlpn ofthe UT of Lakshadweep
Kava;alh] 662 55;5 .
2. D(parlmem i Agriculture
‘ I al Weep, Kavarathi 682 555
irector.
3. yats

~ Applicants



4.
Respondents
(By Ad\/ocate :Mr dhaknshnan)
17. ()A 302/2013
1. - Jaffer, age 35
S/o Babujan Pannethechetta House
' Amlm lsland ' -
2.
3.
Ammllsland
4. ’Vallal\oya"agezlo
S/o /\b_dulla Koya, Puthoya Kanmyam House
Amini Island,
5.
6.
/I\111"1111 sllan"d'
7. Jabbax PC age: 36
. S/o Lherlya Koya, Purakkachetta House
' Amlmlsland '
8. 6.
ya‘ hadachaua House
oya, Mampuram House -
e . Applicants

(By Advocate: M .{.'B'.C:}angesh). -




WO

(By Adf\}gca_ztg":jI:\'/Ij'.'S;I‘;{édhqkrishnanﬂ\/[/s Sheriff Assdciates)

18.

T R
LA TR O Gl

36

.T he Admmlstratm )
.Admlmstratxon ofth '

Admmlsu atlon'ofthe UT of Lakshadweep
l\avaxalhl 687 555 '

Dnstrlct Panchayat
Amini represented by its

Executive Officer.

Village ([)\§/,ee}j) Panchayat

- Amini Island répresented by its
“Executive Officer.

Aboobake1 ‘P;,- age 4]
‘3/0 Kunhlkun} Pallam House
KdVdIﬂlhl lqland

\/Iusthafa B < age 45
S/oﬁavced B_akakada House

S/o Cmnyako;_ K Aympura House
Kavamthl Island

choob K P age 4]
Slo. Kidave U P Kuttlpapepuxa House
I\d\/’lldlhl I%land

AN o

Respondents



I

16.

7.

18.

_ Mu ecb Rehman U, P , age 34

-S S/o I{a‘

57

\4L1Jeeb Rehman B age 30
S/o l”hangakoya Bnekal House
Kd\/dldlhl Island -

Sajitha P.,age 32

Dio Al /\xadam Poovmoda House
: Ka\/dldlhl sland

Bashem P ] '1ge 44

‘ 9/0 MohammediI?alhpma Puthlya Illam House

Q/o /\hmed Katllmmada Kadapurathaba House
]\avalathl Island

' Salccm A P - agjlc 34.-

S/o Mohammed C P. Athampapepura House
I\avanalhl Islcn q ; :

Aiwj\&?éii;';é\.P., age 39

1_3asheu S Lageids
., Safiyabiyoda

Viglillam



20.

21.

22.

23.

- 24

25.

26.

27.

28.

29.

30.

38

S/o Ham7a 1AL
Kavalathl Island

Mamkfan K. P age 30
S/o Abdulla A, Kuttxtapepura
Agatti lsland

llldayalhulla S.M. dge 36

- Slo. Ham/alh B K. Subalda Manzil

Kavaxalhl Island

Ansa; P.P.; age 31
S/o Chcnya (oya K.P., Pakichipura

Kavax ath1 Island

Sullman K P dge 38
Slo dedve U P. , Kuttipappepura
Kd\'dldlhl Isldnd

Yacoob C a&,e 40
Slo YousuffP.,; Puleenakeel House

Salccm Vi 3
S/o Ham7a1h eloda House
Kavalalhl Island?ﬁ .

/\uakoyd B age 41

, S/izo;,./f\bggb_a"c:l 'r?;M I, Birekal House




‘ 31.
32.
| 33.

34,

36.
37,
38,
39,

40. R

42.

39

! ge.. '30 ,
dlpa' 'ada House

%/o Ba »J'. »':M PUL,:_, yap ra House
Klltan Island

Hmsamaln K. P ;-age 33
S/o, Muhammcd C., Kuttlthayapura I-louse
Kavazathl sland

. Sulaiman \/I égc 37
| Slo k Iam/ath M. , Maidanoda House

Kd\/dl athl lsland

Kala llussam C age 37
S/o /\hammed Khan T.P. Chungam House

.Kavaxathllsla‘nd

ehman T K age 38
: .‘_{ouse
<avan athi‘l s-'la'nd

Mohammcd Shaﬂ K.P. ,age 32
S/o gayed Poo, A, Kakachlyapma House
}\avaxath] fsland

Mohdmmcd Raﬂ B.; age 33
‘ S/o /\uakldav(, T P., Beexamhoda House
Kavaxathl lsland T

enkeel :}ﬂouse Lo



43,

44,

45.

40.

-S/o. ohammcd’l AmanathakepulaIIouse

l(avalathn sland

Sh’naﬂndhecn agae 24
%/o Ali A Poovmoda House
I\Avamlhl land

' H

(By Ad\%oc'za[e: I\(llf.lf\i!B.Ganugesli)

| O]

711% DllCClOl

Versus

K

'Dcpanmem ongl iculture
UT of Lakslmdwcep

_Kd\'dldlhl 689 555 xepxesented by

Panchayats
~ofthe UT of Lakshadweep,

meectta House

Applicants

Respondents



i age 33

Beli3 achada House
3.
4. Pl SnaJ age: 31“ _
S/o Abusaia, Putjlyaillam House
Amini ]sland
5. K. K Ra7ak age 27
S/o-Khader koya Kunmyatamkakkada Housev
Amlm sland ‘
6. ge 3
S/o Ahamed Pa_l.lza.m§'Ho'use
/\n ',m Islahd
7. K C Moosa age 44
Slo Atlakoya Keelachen y House
/\mm1 Island E '
8. 3 Kasmlkoya agc 42
Cl ;lyakoya Balapp House:
9. a"‘ age 41
ya Chnmthabelll House
10. Raheem M age 33
$/0,; Abdullakoya Madam House
/\mlm Island
RRE Pookunh1 :
Sta T.C, Yousaf Noormahal House
/\mlm ]%Iand C
(By Ad B.Gangesh)
Ver_sus |
1.

tbe UT of Lakshadweep

L B 4" .. P _A.T._..._.__. S, -

Applicants



2. ,
; mchaydls
! f_ﬁgthe UT of Lakshadweep,
3. 1[)11@(101 ofrducatlon e
{Dncctomtc of 1 dumt;on;j",;
Adminjstratio :f:ofme UT of Lakshadweep

l\avalathl 682 553

4. - \/xllngc (chc ) Panchayat
Amini'Island represented by its
L,\ccullvc O 11001.

(By Advocate \/11 S Radhaknshnan)

20. () A No 325/20]3

1. Mohammcd /\bdul Razak
S/o UK. N'llla Koya
, ’\llcllddcl Hm SL
’\ndl()ll Isldnd -

o

|8}

Bn 1yammaddl '
/\ndeLL lslan

(By Advocate Mr. K B! Gang

ﬂ,\./;é:jrs"us .

l. lhg /\dmmlSUlel
/\dmmm au\m of _lhe Umon Territory

2. ices)
f the Union Territory
(Secretariat),
3 455;
3. Dcpcutmcm of[*nvlomment of Forests

WUnion lcmtmy of Lakshadweep,
Kavarathi - 667 553.

Respondents

Applicants

Respondents



OA 326/2013

: Savad l

K: ,A.agé?40-'i L

AP

inikkadu

zath K, P 'P.alllpuxa
Ka\/dldlhl Island '

/\boobackex P ., age 34
S/o I alhahulh Puleenakeel

: l\avaxathx lsl(md

.Ic:ha'n'é"cél AP, age32:

S/o Hameed, /\llapuxa

Kavamthl slcmd

Shajahan B ag:c 35

(OS]

’I he /\dlﬂlmsllleI

/\dmm" ‘ujatlon ot the UT of Lakshadweep

Kavalath 682 535
lelCSCﬂlCd by xts Dnectox

Vn]lagc (chcp) Panchayat
Kavargthi Island represented by its
!,_,\cggn_llee O:HJCCI '

¥ S Radhakrishnan)

Applicants

Respondents



b

(By Ad v'o'cai'.e: M. K.B‘_.;Ga.hge_sh)

(s}

o

w2

: Mohamm’

Versus

The /\dmlmsualon
/\dmmmlldllon of the UT of Lakshadweep

' l\cl\/dldlh 687 >>>

Ducuox @“ anchaydts

Jepar "Panchayats

Adminisu n Y of the uT of LakshadWCCp
Kavarathi-682 555.

‘Dcpdltmcm ofl nvironment & Forests
Union Territory of L. akshadweep

- Kavar alhl—QSQ 555

\/1llas_,L (D\vccp) PdnChdydl '
1\:]\/dlcllhl l'sland lcplusenled by its

Sdl'lull ) _
S/0 \/lohal : ood Hay Chendlpma
I\d\’clldlhl i

Smnul llamccd P } , age 39 :
S$/0 Altaj K. l Pokala Chepura House,
l\cl\/clldlhl..- i : :

age3s
Karutholapua House,

age 4
PaJlam House,

Applicants

Respondents



5.
adam House
(By A
Versus
| "lhe /\dmxmstl atox
Admlmsllatlon ofthe UT of Lakshadweep
Kavalathl 682 555
2 'Dnectm 01‘ Panchayats
Departmenl ofPanc,hayals
;f\dmmlstmtmn of the Ut ofLakshadweep,
3. gti&jn_
‘ducation,
‘Admumu ation ofthe Union Territory
ofl.,a~l§sl;<1d\«{cep,_Kava_l ath1-682 555
Vlllage (Dwecp) Panchayat
Kavarathi Island 1eplesemed by its
Exccutwe Oi 1ce‘1
(By Ad
24.
1. % ,
d; Madeena Manzil, Kiltan.
T wllslmg Centre Klltan
't.;- Kiltan.
2
3.

45

Applicants

Respondents

Applicants



€rsus

if Lakshadweep

A';Depa tmien o]‘flPanchayats ‘
JAdmi (nistration of the UT of Lakshadweep,
%Kavarathl 682 555 g

3. 'The Chxef ercutlve Ofﬂcer
Disfrict P anchayat Unit
Kiltan, Union Territory -
QFI,akshadwee‘p—()SZ 557 Respondents

(By Ad,\}ofc'até;‘ Mr;‘,sf.'liadhakrif‘shnan)

25. OA 331/2013

L.
kamg aslcasudl labourer in the Department of
Scmnce & chhnology, Agatti, Lakshadweep.
2. Hydex p. f‘f:.
Slo Sayecd Buhan HaJl U
Pokka‘tha-ddada ("*I'o‘use) Agatti Island
3.



47

Applicants

(By A

ékose,_ Sr. & Ms.Daisy l.Daniel)
ersus
I -
eep, Kavarathi-682 555
2. :éhaupe.ls‘dn g ‘}

Vl“dgC (Dweep) Panchayat Agatti-682 557.

3. Chanpenson
Vlllage (Dweep) Panchayath Chetlat Island- 682 554.

4, "The Jumo‘ra §c1emlﬂc Ofﬁce1

[
o

o~

Depaltme'”t o Smence & T echnology

At.lﬁc Ofﬁcer .
S’mence & Technology

S. 'The Jumol
DEparf.t.11len§t :
/\gatu 687 557

6. Dnectm ofPanchayath _
Depaltmem of Panchayath _
Kayalia}l__n‘: 682 555. Respondents

(By Advocate r\f4;4fsf.}i§adhakrishnan for R1,4,5 & 6)

~ Applicants |

~ Versus



27.

[\

()

' Kllldn

Kd\/dlattl

Sub Dlvmonal Ofﬁcer

Kiltan lsland Umon Te. 1t01y of Lakshadweep

D’ilcclox
SCI\HCGS

: Ul ofLalg.sH'a'dwecp, Kavarattl

(By /—\dvo'cate: M:r,Sf gadhaknshnan)

OA 34472013 "

Kassim A o
Sto.Atiakoya PP
Aliyathara lHouse; Andrott

jalaliddin N’
;ova NP

N ng nmadquouse Andrott

ammed Hassan CE
S/o KLmhlkoya SVP
l dayakkal House Andrott

Mohammcd Rafeek C.K
S/o. JKoya K.C

Lhcnya Kakkanal House, Andrott

I\/lohammCd Kamaluddin M.K

‘S'/’ Sllylnclblednln Pookoya Thangal

1l Ilassan A

‘ S/o Ndllaya 'oya U K

Respondents



49

n C N .
d'm T hangal _
A drlott. Applicants

n Territory

ofLakshadWGep, Ka\/ax att1 682 555

2. T)mc101 ol anchayats
Department of Panchayats
Administration of the Union Territory
‘o!“Lakshad\«_{cep Kavaratti — 682 555
3. Dcpaltmem of Llecu icity

Union Tert 1101y of Lakshadweep
.Kd\/aralhl~~ 682 555

4. Vlllage (Dweep) 'Panchayat
/\ndlou lsland I resented by its :
— 682,552. Respondents

(By Ad_'y_.g;gjpg' MrS Rgdhalqi-ghnan )

28, OA345/2013
I Ayshomma )
D/ollamsa l*llacheua Ilouse Agathi

Bccfalhumma P A

2.
D/o K'lsml <0yd Puthanvced House, Agathi
3.
4.
5.
6.




o z,\y,w;,}«w.m,}m ey e e

5O

4%/0 Kiasimi I(Oya L P
_ Poovmodallflrouse Agathl
8... Ummel y
gathi
9.

Kunnalhélam-House Agathl

10. NazerK
S/o.Kidave
l\unmkallnyapada House, Agathl

Il Sho\'vl\athali' 1\/1 "
S/o Ummei B
I\/lakayachoda _House Agathl

2. decdy'
S/o: Po‘okova B

R
S/o.Muthalif K-
'I'?'al'hﬁéda House, Agathi .

| 14, /\boobackm N.M
S/o. /\bdul Rahman F .
Ndf ' /Icm/ll /\gathl

16.

17. §/:\A/hfu (, ,
S/o. Mohammed Koya T.P
C hallakkad Ilouse Ag,athl

18. ‘/\boobdckm K,
{Koya TP
oti'se, 'A_gathi




TR e e MR

U

o
NS

25.

20.

30.

31.

5l

I\/I uhammod Koya BZ
Sho. KO)’d o ‘f -
Blyathablyoda iousc /\gathl

Nafeesa M. l\
D/o.Abdulla Koya K
Moothaml\ald\ada lIouse Agathl

K asmxl\oy
S-/.:O-:.Afbbiobaq

boobackc".,, P
S/o./\_l_n Mohammed

D/o Aual\oya Lo
Mar"lydm chnyoda Ilouse Agathl



33.

34,

(oS
n

36.

38.

40.

Kadap

'U mxd U

- Dlo; [{mme"”
Bathathod:

aput
Slo.Majeed:
Munlhmlh()p

Saycd Mohammed L ERES N

S/o.Kalid P - C
l llallousc /\gathl .

 Naseer TP

Slo. \/]ulhallf
l hel\ku Puthlya l]lam Aoathl

: 1

S/o.Hamza U .
Um,mmerodachetta I—IOu'se, Agathi

Sycd f\/lohdmmcd K: T
S/o /\boo Sala I

/\bdulla B
S.Jok allmhulla :
‘Bl.\"‘lsl‘xdbl,_)v/,()r‘dd !Iouse, Agathi

llalalomma ] P :
d/o.Abdul ;ly&du l\oya P. C

Mcm l)/.dmbl B

louse, Agath i




P

44,

46.

47.

48.

49.

[N\

Roshna

r[hachcny {olisc; Agatm

'Dcpallmem

53

D/o Qayed /\bdu]-v'Rdhman

Koodam House Agat}

Showkathal
S/o; late /\uakoya
Sadamyoda I,,luo'use Agathi

lesamudhccn V. K
Slollamza C.K ( ate)
Vdddk chla l]lam Agathn

Mohammed Ah C P

S/o.Kasmi: Koy'l A .

Chachalakapqda House Agathi
1] :

Saycd Mohammed K

S/o Yousal /\1 -

Union Tertit .,
presentec Director — 682 555

bth'e Union Territory
ep K_gvalattl — 682 555

- Applicants |



PRI RO

by its |
Respondents
3 n)
I Ummm F dIOOk Shaﬁ
S/0.Aboosala
Mahkakal HOuse Ammu
2. P, A deeddll
Sho' Ildm/akoya
Puthlya Asha da House Am1m
3. Rahméth Bcégam' ' A
D/o Ahamed ' . Malikakal House, Amini
4. Ahamédkd‘yéj;;v@ 4
S/o.KoyakidéW,jSurambi House, Amini
S. Vallyabl p: C _
D/o /\nthukoya Pa]llyachetta House, Amini
Applicants

: :i.‘.=\7e1f‘sus

l. Ihc /\dnﬂims’ualm A

shadweep‘, Kavarattl — 682 555



D/o Kunhlkunhx '
.P.alhcham HOus,c, Kavaratti Island

‘.:E. '.:. b

Mahan noon M P

| ",och'lc‘.t'blyapuram

i
I
o
.|
l

Respondents



Be

13. Rahmath Beegum P P
D/o Attal K.P. ‘
Po'chalachepum Kavaratti Island

Applicants

Respondents



2. Al il
S ,_'Muthukoya‘_ L

Sunambl I{ouse "Amml
3. Anwar Hussam

D/o.Essa .+ s
Kolldpuxa }louse Amml

4. bdjltha Beeg,tjm ..
D/o Sayeed Abdulla (oya
Bell.iHouse Amm1 L

S. -idmeedathbl ‘}
D/o’ Shaikoyd
'Monakkallachetta House Amlm

6. l"l"'as'sainal'
S/o Mohammed
/\llmmcchcua House Amini

Versus

. ‘he Admlms{rator -
Adminijstration of the Union Territory
ol L. akshadweep, Kavaratti — 682 555

2. Dlrectox of -Panchayats
! met fiPanchayats
ibr’of the Union Territory

Umon Terr 1,01»y.'of Lakshadweep
Kavarathi represented by
Duector ofbducatlon — 682 555

Applicants



'9/0 Abdul Kadéf o !
Mohapurakkad House '

/\bdul Hassan R
S/o. Attakoya S
;Kaxthatt Hou‘; ( "A“n-drdt‘:tf:;

: Saycd Mohax néd
Slo! ‘Aboosala’ :
&Kaxachetta House Andrott

Mohammed Hussam .
S/o. Mohammed 4
Bappathlyodé'H-ouse Andrott

xepresented by its
'fr - 682 554

o e

Respondents

Applicants

Respondents



o>

e [T
Rl
A ’

Hassan .. i
S/o.Attakoya i

‘Kunjandttlchetta Andrott

‘Yousaf

Slo.Pookoya |

‘Puthnya Fddxyékkal House Amini.

(By Ad)'(ﬁqcatéfi’ MIKB Gahge_s;h)

t ,iion of the Union Territory
shadweep, Kavaratt1 682 555

Dlrector of Panchayats

Department of Panchayats

Yelt ‘1stxat1Qn of the Union Territory

()f'Lakshadweep .
Vi atu = 682 555

) :ge(Dweep) Panchayat
Aridrott Island répresented by its

I;x Cutlve Ofﬂcex - 682 554

}_Aepresented by its
ficer ~ - 682 553

Applicants

Respondents



2.
3. : :
S/o Mulhukoya
‘Pemamvellpuxd House Andrott
4. Mohammed T alsal
S/o. Slddeeque‘ TR ' .
Makket House Andrott ' Applicants

(By quv'rt_;yca;te‘z? Mr'ﬁl:( B’;_Gangeg;h)

I 1 he Admmlstiatox
/\dmlmstrdtlon of the Union Territory
of Ldkshadwecp, Kavarattl — 682 555

2. Dcpaltmcnt. Qf'Ammal Husbandry

4, ‘Vlllage (Dw :p) Panchayat
Andrott Island 1cpresented by its ,
Fxccutlvc Ofﬁcel -682 554 ~ Respondents

" (By Adfvjbﬁcg;efj M-S Rédh;iiikrj;s:hnan )




4. K P Homzakoya
S/o.Aboobacker ' o
Kamalmalmlyoda Puthnya Illam House, Agatti.

5. K. Showkathall o "'
S/o Sydubukh‘arl

6. B Sharafudhcen'l"
S/o Ummer Ella ; R
Beeyakultlyoda House Agatti

7. V K Mohammed Mukthar
S/g.Abdulla Koya
}/ada_kk Kunnmamel House Agatti

8. Abdul Rammdnf‘? |

S/ Dlddu?que k A
l~ it gai’ti L Applicants

'(l,L< :'f‘

Gangesh)
: Versus

l. Il'he'Admxmsjtrator' o _
Admmlsu ation .ofthe Umon Territory

Respondents




Versusx

1. 1 he Adr‘hlnx'strator
/\dmmlsttatlon ofthe Umon Territory

of L akshadweep Kavarathl 682 555.

2. T he' Dnector (Sexvxces)
Administration: of the Union Territory
of L akshadweep (gecretarlat)
KdVdIalll = 682 555 :

3. Dcpartmeﬂt Qngrlcu ture
Union Te 1tory ‘of Lakshadweep,
Kava’rathl +682:555. .
Repxesemed by ifs Dxrector

(By Ad.,'V,QQ%,Ié,.MJ‘.J_ S Radhakrl;;slman)

37, ()A 355/2013

‘~. oo I

I Muthukoya
S/o Shalkoyd

2.
(By Advaca
1. 'l hc Admm\

'/\dmmlsu

Applicant

Respondents

Applicants



~Aviation
eep, Kavarathi-682 555

4. Vil lage (Dw : --p) Pan hayat
“Andrott:{sland’ 1epxesented by its
I*xecutlve Ofﬂcel 682 554

(By Advocate MI S Radhaknshnan)

38, ()5'356_/21‘()1_;;5.,:, o

I llajarommabl '-i:@E
D/o Koya Kldave M '

Adm : 1"of1he Umon Territory
»p, Kavax att1 - 682 555

3. 'Vlllage:( v'weep)' 'Panchayat
Kalpeni Island qeplesemed by its

Respondents

Applicants

l:,.v;(ecgtlll.vc%@ﬂ 1961 682 552 Respondents




10.

13.

_S/o Kasmn Zgoya'

/\bdul L atheci
S/o.Pallath Kunhx Koya'
Nenempappada House,: Kalpeni

Attakoya

M K Khalee :
S/o.l lami.a bya'

Lherlya Koy
S/o Ahmed

s/'o Kunhlv'l oya .
kad House Kalpem



‘{y' of" Lal@shadweep, Kavarathi
d:by. ,1t$- Dquctor

Depaxtment ? l?anchayats
'/\dmmnsu ation of the Umon Territory
ofLakshadw»eep, Kavarattl

Applicants



©6

Respondents

Abdul: Lathecff b o
Keela Vlllattom Amm lsland
Lakshadweep. =~ .-~ . ¢ Applicant
(By Ms.Shahna Kai:tln;i:keyan)%%
:\/l'eI"ZSUS' ]
b R j c
L. Vlllage (Dweep) Panchéyath
Annini:Island.

}Repnesented by lhe Chalr Person
Pm 682 552 ¢

2. Secxelaxy ‘-
Depanment of Panchayath Kavarathi

3. 'Dlrector . :
E mployment and Tlammg
Union Iemtmy ofLakshadweep
Kavarathl g; j Respondents

Amini; leland ,Lakshadweep Applicant

(By Advocale Mq %hahna Karthlkeyan)

Vexsus

V.‘ ag,e (Dweep) Panchayath

682555



[ e : ;e . U

Respondents

42. OA 362/2013

Rabeehathulla B.P, aged 35 years

S/o. Mohammed Koya T.N.,

Labourer, Klltan R631dmg at Vallyapura House,

Kiltan lsland ST T Applicant

TR -

Versus

1. ‘T hc AdmnmStrator A
,UF of Lakshadweep, .
Kavaratti-682: 555,
Flectncal D1v151on Kavarathy.

2. .Dueclor of Panchayat
'enl‘ of Panchayat

Respondents

Applicant

Versus



4,
Respondents
[By Adv:ocate Sr1 S Radhakrlshnan (R1- 3)]
44. OA 364/2013 o
Abdul QUblSh 'S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, U.T. ofLakshadweep, working as
Casual Labourer, (L f',_, nck lnspectors Trained Labour),
Anima/ Husbandxy Depaxtment U.T. of Lakshadweep,

Kavarathlw N A Applicant

[ Ry IL PR .f-,‘;'l,
R . A T

"L Versus

Kavarathi — 682 555.

Respondents




Applicants

1. The Admmlstrdtor _
/\dmmlstratlon ofthe Union Territory
Lakshadwcep, Kavarathl 682 555.

2. The Dxrector of}Panchayats

L , .yelopment Corporation Ltd.,
. Port Control Tower Andrott — 682 554
Represented by its Ofﬁcer in charge.

4, Dnrectorate of Art & Culture
/\dmlmstl -atioh ofthe Union Territory
of Lakshadweep, Kavaratti — 682 555.
chresented ts Director.

grlc Jture
e Umon Temtory

Respondents




RN Y i Gh s

¥0

‘ »'%b‘u’dheen Thangal, aged 28 years,
deth House, Andrott.

ged 23 years,
deth House, Andrott.

ed; 4 .years, S/o. Kidave A.,
thur agcd 32 ycaxs S/o Muthu,
' Puleenakeel Hou% Kavaram

/\bdulban aged 34 years S/o. Hamza Koy,
Monak,kal House Amnm

fSayed Koy ; ged 44 years S/o. Pookoya
Meelacherl House _Amm1 | _ Applicants

;. L'i ot j;, | | i;_i;  Versus
o
l he /\dmmlsu at01

Kavaxam 682 555 ‘-

Vlllage (Dvx/eep) Panchayat Andrott [sland,
lcpresented by 1ts ercutwe Officer — 682 554.

Respondents




13.

14.

ed‘32 yedrs S/o. Nallakoya,
Perumpa}ly P se, Andrott

ag‘ed 36 years S/o. Shalkoya
PuraI louse Andrott.

Noorul Ame

Haméakoya ag,ed 52 years S/o. Koya Kidave,
Chekkarakkad House Andrott

Mohammed Kasun dg:e,_f37 years, S/0. Ahammed,
Ayndda (hetta Hou,se A}ndrott

32 'years, S/o Koyamma Koya
ipura, ‘Andrott.

liy aged 27 ’yﬁe‘ar."s‘, S/o0. Kunhiseethi Koya,
se,iAndrott.



Jt%%«:f*%%%

17.
18.
19.
“- Versus
.Admmxstx atlon Qf the Umon Territory of Lakshadweep,
Kavaratti- 682 555 ' :
2. -DerCIOI offPan‘g;hayats
Department 6f Panchayats,
.Admlnlsllatl()n ot"lhe Umon Territory of Lakshadweep,
3..

(By Advocalc Sr1 '

48.

6.

()A 370/201—3

_Radhakrlshnan)

Aboobacke1
Kunhlblyoda

3,5 years S/o. Ukkas
use, Kavarattx

..yeats S/o. Hamzath,
se, Ka’varattx

b

Applicants

Respondents



Applicants

Versus

I The /\dmmlsu cuol
Administration ()fthc Union Territory odek%hadwcep,
Kavaratti- ()82 555

DHCL[OI oi Pdnchayats

R
L.
Department of Panchayats,
k/\dmnmsUann of the Umon Territory of Lakshadweep,
IKdlecl[U - 682{555
3. .Dnutoxatc 0 Mcdxcal and Health Selvmes

Un on Terri
chl cscmcd

jof L akshadweep, Kavarathi,
by its Dlrectm 682 555.
4. Village (DWCcp) Panchayat

Kévaratti Is]and. represented by its

s xccutxvc, ()i IL(,l 682 555.

5. Vllldg,c (chcp) l’dnchayat
/\nd1oLt;Island‘.’f”cptcscnted by its
‘ ' : Respondents

I ]’Nascuagcd%yedm, S/o0 Kunhikunhi,
P a 1 | i ¢ _h_am :I-‘j-I Q usé‘ . K a‘vairatti .

P I Nascu "bcd 32 yccus S/o Hamzath,
l’uthlya Hldm Kavaram

N

(U]




7. /\bdul Ra/ak aged 28‘ ears, S/0 Mullakoya,
~Sa1ab1yoda llousc KanIaltl Applicants

(By Advocate: Sri. K B. (Jangyesh) ;r
Versus
l. The /\dmmns— ator,

/\dmlnlslldllOIJJ of the
'Umon luntory,of L akshadweep, Kavaratti.

2. Dcpa]lmcnt_o lﬁ/\mmall lusbandry,
Union lcmtoxy of Lakshadweep, Kavaratti
mplcscntcd by nt .D'ncc,tm

3. Dncclon of Pdnchayal%
Department: of Pdnchayals
Administration of the *

Union luntmy of I,Jdkshadweep,
Kdledlll

Respondents
50. ‘(5".*}{"N 0. 3521/2‘0-"1'1'3' |
Jamaludhccn §/0 /\bdulla U.C.
Mudakklyoda Ilous
l\dddmdl L Applicant

TheDirector {8 fé'];'vi:ees):
Administration of the Union Territory

[N
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of Lakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Tertitory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. - Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

QA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Igbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

N

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .
Department of Panchayats,
Administration of the

Union Territory of - Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Offrcer-682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)



52.  0.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island v

Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)
Versus

I The Administrator, - -
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

3. Directot of Panchayats ,
Union Territory of Lakshadweep
Kavaratti Island — 682 555,

4. The Director
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

S. Plant Protection Officer
Office of the Plant Protection Officer
Androth, Union Territory of
Lakshadweep — 682 557. Respondents

(B.y Advocate Mr. S. Radhakrishnan)
53, OA 381/2013

. B. Saidali, S/o late Mohammed Koya
" Palliyachetta; Bandayam House,
Agatti Island, Union Territory of Lakshadweep.

2. K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

3. K.G. Jamaluddin, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti [sland, Union Territory of Lakshadweep.



4.

77

T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

| (By Ad{/ocate: Sri N. Anilkumar)

! - Versus

The Administrator,
- Union Territory of Lakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employiment Officer, Kavaratti,
Union Territory of Lakshadweep.

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

The Social Welfare Inspector,
Women & Chief Development Office,
Agatti [sland,

Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54.

I

OA 384/2013

Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents
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3. Noorulla S. M ; aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, '1stnct Panchayat, Kiltan,
Residing at Sa ¢ Manzil, Kiltan [sland,
uT ofLakshadweep Applicants

(By Advocate: Sri P.V. Mohanan)

: Versus

1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. ChiefExecutZive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

55. OA 386/2013

1 Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amlm Island, Union Territory of Lakshadweep,

Pin - 682 552.

- 2. A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island ‘Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Unn‘aim, aged 40 years, S/0. Mohammed Puthumamachetta
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

b

4. Moosa Peechandam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of L. akshadweep,
Pin ~ 682 552.

5. Amanulla A M., aged 33 years, S/0. Kunju Koorumel,
Amini Island, Umon Territory of Lakshadweep,
Pin - 682 552. :

6. Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Isl and ‘Union Territory of Lakshadweep, Pin — 682 55.

7. Jafeerulla P.C, aged 25 years, S/o. Kldave Naduvatta Chetta,
Amini Islahd, Umon Térritory of Lakshadweep, Pin — 682 552.



11.
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/\bdul Saldm A aged 38 years, S/o0. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin'— 682 552

Noorul Ilassan K.K., aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, Ammlv Island Union Territory of Lakshadweep,
Pin — 682 552.

Jalal B.M. abed 31 years, S/o. Khader T., Bahija Manzil,
hattanoda Amini Island, Union Tetritory of Lakshadweep,
Pin - 682 552

Najeeb A., aged 31, S/o Kidavu T.C.,
Ayeshera, /\mlm Island, Union Territory of -
Lakshadweep, Pin = 682 552,

Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)

1.

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri s Radhakrishnan)

56.

1.

2.

OA 388/2013.

P.P. Axnanulléa, aged 38 years, S/0. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka BéliLn,’ageci 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

K. Sajeedkhain, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

1.

wn

Versus

The Administf%tm :
Administration of the Union Territory of Lakshadweep,
Kavax atti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555. :

Assistant Settlement Officer,
Amini Island - 682 554,

Village ([).we‘é‘:p) Paﬁchayat,
Kiltan Island, fepresented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island, _
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

l.

OA 390/201355

“C.N. Abdul Hakccm dged 38 years, S/o. Koya,

(,herlyannal[al House, Kalpeni.

1. Cheriyakoya K.C:, aged 48 years, S/o. Pookoya,
Karupathailla‘m House, Kalpeni.

K.K.Sadique Ali aged 44 years, S/0. Mohammed C.P.,
Konhankdkkada House,Kalpeni.

C.N. Habusabx ag,ed 50 yeats, D/o. Attakoya,
(,herlydnnall_c}l House, Kalpeni.

h.
i

Hameedabi, %ged 41 years, D/o. Ramalan,



10.

15.

17,

1R,

19.

20.

gl
Pakkath House, Kalpeni.

AT. Sheemab1 42 years, D/o. Hamzakoya
Athanam Thottam House Kalpeni.

A.K. Muthubi, aged 53 years, D/o. Chenyakoya
Alikakkada House Kalpeni.

K K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., agjed 34 years, S/0. Mohammed A.K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., 'ag,ed 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0O. Balkees, aged 53 yé‘ars,.D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/0. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwar,agiéd 37 years, S/o. M.P. Khader,
Maral House, Kalpeni.

M.P. Hajira, aged 36 yéars, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Altakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'l‘hangal<oya,;gge’d 33 years, S/o. Chariyakoya E.,
Koliyala I"«Io@s“e, Kavaratti.

Hussain Ali,.éged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.

23.

24.

25.

26.

32.

33.

34.

35.

37.

42

Jaffer, aged 3*2 y‘ear"s, S/o. Hasan T.P.,
Kaladi Hous@f;jKavaratti.

Basheer, agea‘ﬁSé years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,

Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Ali,

Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
[Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,

Kadapurathaillam, Kavaratti.

Noorul /—\me'efg_.h,‘age’d 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasainar,
Umbiyapura House, Kavaratti. '

‘Hussain B.,’aged 43 years, S/o. Kunhi Kunhi P.,

Biranthoda - House, Kavaratti.

Mohammedal"‘i T.P., aged 35 years,
S/o. Aboobacker K K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam I—Ioigs-e, Kavaratti.

Jassin C., aged 33 years, S/o. AL K.P., 7
Chonam House, Kavaratti. |

Mohammed Raﬁ é‘ged 37 years, S/o. Hamzath Haji A.P.,
Molokepura House, Kavaratti.
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42,
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47,
48,
49.

50.

52.

53,

" Mohammed Shaffee P.A., agéd 35 years, S/o. Kuji Seedi Koya,

Puthiya Alikom, Amini.

Abdul Raheei@., aged 34 years, S/0. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushi,n, aged:39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., aged 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. S.hahul Hameed,
Palamkakkada House, Kavaratti.

- Najumudeen 'P., aged 36 years, S/o. Shamsul Noo;‘,

Pallicaham House, Kavaratti.

Shihab, aged;35 year“s,'S/o. Kunhimoideen, Mullapura Hbuse,
Kavaratti. ‘

Am‘an, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., ag""g'ed 30 yeérs, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, aged 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul;Ha'shim M., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kadishé aged 44 years, D/o. Ukkas,
Umblyapuxa Ilouse Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chquydthagwa House, Kavaratti.

K. Abdil Rasheedu, aged 42 years, S/o. Hdmzath
Kunhibiyoda House, Kavaratti.

C.P. Raheem, agcd 3 years, S/o0. Hameed,
Chdndlpmd House, Kdleattl

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,

Melathiruvathapura House, Kavaratti.



54.

55.

56.

57.

58.

59.

60.

61.

02.

63.

04.

05.

66.

67.

68.

69.

T

Moominath, aged 37 years, D/o. Kidayv,
Neliyampura House Kavaratti.

Halima, aged 35 years, D/o. Koyamma,
T haleekepura House, Kavaratti.

Sayed Abdul :__;_,aheem aged 46 years, S/o. Hajl Sayed Shaikoya,
Ummarmanooda House, Kavaratti.

Abdul Reheem aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. '

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya, aged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyommabfi,axge‘d 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohalﬁin_ed Shafi, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

Mubeéha, agé:d 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Salma',.%ged 22 years, D/o. Cheriyakoya,
Vadakita pura House, Kavaratti.

Muhalﬁmed,éfg‘ed 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amijni.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthiya Manzil, Amini.

Chcnyakoya dgped 41 years, S/o. Abdul Khader,
P anda1 am IIousc -Amini.
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71.
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75.

- 76.

77.

78.

79.

80.

g1,

82.

83.

84.

85.
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Cheriyaigoy‘a M.C., aged 32 years, S/o. Hameed,

- Melack_ifé_taa I{puS‘e,Kadxﬂath. '

‘Shafeef VP, éged 39 years, S/o. Ismail,
Vadakkilapura:House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta Fouse, Kadmiath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

‘Muthubi A.K.; aged 42 years, D/o. Muthukoya,

Appurakkat House, Androth.

Hajarommabi E.K., aged 40 yeafs, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, /0. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, age‘d 38 vyeaf's, D/o. Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Iathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavana}llfka'l House, Androth.

Balha"ﬂi‘j., age;d 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P, aged 42 years, D/o. Koya Kiadve,
Pathada House, Andioth. '
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96.
97.
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99.

100.
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Sarommabi TE{;,;,_ aged 43 years, D/o. Aboobacker,
Thacher'zy;;Hou‘se, Androth.

Mullapoo M.K., aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth. '

Aysummabi T aged 45 years, D/o. Muthukoya K.P.,
Thachery House Androth.

Habeebath A}, aged 42 years, D/o. Muthukoya K.K.,
Aymammada House, Androth

Muthubi P.M., aged 42 yeas, D/o Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
tHouse Androth

M., aged 39 years, D/o. Nallakoya M.,
Math House Androth.

Rahil M aged 39 years, D/o. Nallakoya,
Mathlil“_House Androth.

Hussain P.P.,i'aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth. '

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada‘ House, Androth.

Hussam,:E K aged 48 years, S/o. Seethikoya,
Edaya' al House Androth.

Sayeed Mohammd Koya L., aged 54 years, S/o. Kader P,
Lavanakkal House Androth



102.

103.

104.

105.

106.
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Huss

am K., aged 50 years, S/o. Sayeed Bhkari T.M.,
] ‘House, Androth.

Ismail; aged 40 years, S/o. Lava Burhikage Moosa,
Kunnuriange House, Androth.

Sub_aidabi, aé,ed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. Applicants

(By_Advocaté: Sri KB Gangesh)

—

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. |

Directqr‘ of Pianchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

1=De;§air‘tment of Labour and Employment,
istration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

I_)epar,t__n!qent (Sf.Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Deparl‘tn;jent of Women and Child Development,
Administration of the Union Territory of Lakshadweep,

i, represented by its Director — 682 555.

Deﬁ ent on Fisheries, Administration of the Union Territory of
Lakshac Wer;;giKavaratti, represented by its Director — 682 553.

Depar_tgfi_ént of Animal Husbandry, Administration of the Union
Territory of I;',Jakshadweep, Kavaratti,
represented by its Director-682555.



g9

Lakshddwee}; Khadi and Village Industries Board,

9.
Kavaram replesented by its Chairman — 682 355.
10. Revenue Sub lwmonal Officer, Kavaratti Island — 682 555.
I1.  Sub '»Di"\_,/'is‘ion?a-l-'Ofﬁcel" Amini Island - 682 554.
12. Assistavn' ngmee: LPWD Sub Division, Andrott Island-682 553.
13. Iakshad _:..eep ‘District Panchayat, District Panchayat (HQ),
Kavaratti, = -
represented by its Chief Executive Officer — 682 555.
14.  Village (Dweep) Panchayat, Kalpeni Island, represented by its
Executi.Ve O‘fﬁcer ~ 682 551.
5. Village (Dweep) Panchayat, Kavaratti Island, represented by its
Executive Officer — 682 555.
16.  Village (Dweep) Panch‘ayat, Amini Island,
represented by_ils' Exccutive Officer — 682 554.
17. Village (Dweep) Panchayat,
Kadamath Island, represented by its
Exec}ui_g_:'_ge Ofﬂcex 682 553.
18.  Village (DWee'p) Panchayat,

Androth Island, represented by its
Executive O"fﬂ-ce‘r ~'682 552. Respondents

[By Advocate Sn S Radhaknshnan (R1-8 & 10——18)]

58.

I

OA 392/2()13

IIusqam S/o Aboosala
fpada (Konchukakada) House,
P e%ently working as Cleaner,
Spltal Agatti.

Shukoor,‘~ S/o late Kidave,
Pakr_umupan}gda House, Agathi,
Presently waqtking as Cleaner,
RGS Heé'pi'ta‘l 'Agat‘t’i

Latheef, S/ 0 Auakoya

_ Kalka‘ndlyoda House, Agathi,

Presently wotking as Cleaner,
RGS Hosp 1tal , Agatti.




10,

11.

12.

13.

9

Hameedath, D/o Koyassan,
Aynepara House, Agathi,
Presently workmg as Cleaner,
RG% Hospltal Agatti.

Subal Mohanied,
Kulalio se, Agathi,
Pxesentl wotking as Cleaner,

R(:S H ospltal Agattl

Hajara, D/o la_t:e Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS ,I-Ivospitafl,, Agatti.

Abldd ,'_,D/o Hameed

'}achoda House, Agathi,
Presently working as Cleaner,
“RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS“ I~~Los'pital, Agattl.

_aylman S/ollamm .

la '“th)yoda House, Agathi,
workmg, as Cleaner,
pltal. Agattl

Mahan, 00d;. S/o Koyassan,
Ampcrpally House Agathi,
Pxesemly wokag as Cleaner,
RGS Hospltal Agam

gallulla 9/0 Abdurahlman
Manyathoda House, Agathi,
Plescmly wmkmg as Cleaner,
RGS' Iospltql Agatti.

aq, S/o late Hamza,
H@use 'Agathi,
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o Ummer,
House, Agathi,
ing as Dhobi,
Agatti.

Abdulla, S/oiKhalid,

Kandavar Gothi House, Agathi,
Presently wokag as Cleaner,
RGS llospltal Agattl

(By Advocate: bn R Ramadas)

Versus

The Admlmsu aton

"Union lemlory of Lakshadweep,

T hc MCdlCd] Ofﬁcex in charge,
Coml mmty Heallh Centre, Agatti Island,

yd; aged 44 years,
b} ireyammakada House,

he Asmstam Lngmeer Electrical,
Lccmcal Sub Dlvzsxon Kadamat.

§.agéd; 30 years, S/o late Nallakoya
louse, Kadamat, Skilled Labourer,

'-.A adul]a, aged 42 years, So Hameed Melachetta,

Applicants

Respondents




9

;..House Kadamat, 91<1lled Labou1er
ssistant. Eng,lneer Llectrlcal
ivision, I(adamat

K. P Kunhil ,{ya a&ed 41 years, S/o late IIaSSamax

chlacheny House, Kadamat, Skilled Labourer,

Office of the'‘Assistant Engineer, Electrlcal e
I”lcclncal Sub D1v1510n Kadamat -~ Applicants

(By Advocate 911 R SleeraJ)

I

T he Admmlstx ator, '
Unior ]emtmy of Lakshadweep,
Kdledlll 682555

The Duectof‘o’f Panchayat,

Department of Panchayat,

Administr atlon of Union Territory of Lakshadweep,
Kavaratti- 682 555.

The Chnei Lxecutlve Officer, DlStrlCt Panchayat
Kadamat- 682 556 :

The /\s‘slstam Lng,mem }:leclncal

9/0 C. O Koyamma aged 39 years
illed Labourer,

ndry Unit,

y of Lakshadweep, Kalpem -682 557

Union'T moxy ofLakshadweep, Kalpem 682 557
and msldmg at lhlthlyapada House

: Kalpcm Island 682 557.

Ilydcn S/o lcue M.K. Yousef aged 43 years
workin as Casual L abouxm




10.

92

Ammal IIusbandry Unit,

Union, Tcmtory of Lakshadweep, Kalpeni-682 557
and residing 4t Manchiyanam House,

Kalpeni Islarid-682 557.

and. resrd-nig at§ Kakatch1yoda House,
Kalpeni Island 682 557.

M.K. Naseer S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer, . -

Animal Husbandry Unit,

Union Territory of Lakshadweep, Kalpeni-682 557
and residing at-Malmikakkada House, ‘
Kalpem Island 682 557

M Kalam @/0 M C Muthukoya aged 34 years
workmg as Casual Labourer, o

K K Mohammed Rafeeque S/o V.K. KOJankoya aged 45
years workmg as Casual Labourer, =«

Animal Husbandry Unit,

Union Iemtory of L akshadweep, Kalpeni- 682 557

and resrdmg at Kandamkalam House,

Kalpem' s”land 682 557.

: S/o late M.C. Ahmedkunji, aged 47 years
isual Labourer,

ndry. Unit, o

Tifony. of Lakshadweep, Kalpeni- 682 557

'ng Maral House, Kalpeni Island- 682 557.

< O Abdul ,_.alam S/o P. Assamar aged 39 years
Workmg as Casual Labourer,

Animal Husbandry Unit,

Umon lcmtory of L. akshadweep, Kalpeni- 682 557
and residing at Kakatchiyoda House,

Kalpem lsland 682 557.

'hafd S/o late Sayedmuhammedkoya
, working as Casual Labourer '
andry - Unit,



1.

R e T T !

it oflPanchayat
Admxmstnahon of Union Territory of Lakshadwecp,
Kavaratti- 6825_55

The Chief fxecutlve Officer, District Panchayat,

Kavaratti-682555. Respondents

(By Advocate: Sri . Radhakrishnan)

62.

1

L3

3]

0A .40'0?’/20‘1'5;' |

Slldj aged 44 years, S/o M., Subalr
Puthlyd Pandaram House, Agatti Island,
Union: :I ,0;11191y of Lakshadweep.

Néuéhéd Ali" éged 32 years, S/o U. Sabjan,
Keela' Salamma Pada -House, Agatti Island, -

rUmon emtory of L.akshadweep.

M.I. A;bdul Na%u aged 28 years, S/o M. Abdul Rahiman,
Mela [llom House, Agatti Island, ,
Unionf erritory of Lakshadweep.

ged 30 years, S/o Kidave ,
ouse, Agatti [sland,
:r'iy of I akshadweep.

K. C '/\bdulShukoor aged 38 vyears, S/o Kasml

-Kanyamachctta House, Agatti Island,

Umon ]cmtmy of Lakshadweep.

M. P Nvamuddm aged 27 years S/OM Abusala
‘House, Agatti Island,
ory of L akshadweep. Applicants

Versus

Union 1cmtmy of Lakshadweep,
Kanld[U 68255

. h@ (,lﬁc}llpClbOIj,
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Union luntmy ofLakshadweep, Kalpeni- 682 557 : .
and residing : at Pokkarappada House,
(alpem Island 682 557. Applicants

i Unnikrishnan)
Versus

l. The jAd'li_n;inisi"‘fffrj‘Eator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. The Director of Panchayat,
Department of Panchayat,
Union lemtoxy of Lakshadweep,
Kanldlll 687555 '

3. The (,hlcf Executwe Ofﬁcer Dlstrlct Panchayat,
Union* Icmtory of Lakshadweep,
Kavalam 682555
4. The Veterinairy Assistant Surgeon,
Village Dweep Panchayat, ' :
Kalpeni-682 557 . Respondents

(By Advocate: Sri S. Radhakrishnan)

61. OA 395/2013

1 Sai‘nul 'ES/o Yusuf aged 40 years,
Che llala House, Kadamat,

;;1c;t Panchayat, Kadamat.

2. Abdul S ukom S/o Sayed Ali, aged 41 years,
Ukkayachetta IIouse Kadamat,
BUS‘_DIHIVCY DlI:,Strlc'[ Panchayat, Kadamat.

3. M. Khalid, S/o Nadeer, aged 43 years,
Madurakam I—IQuse, Kadamat,
Helper, District Panchayat, Kadamat.

4. /\yoobkh@n, '$/o Kunhikoya, aged 37 years,
(ecrtb“ ahal House, Kadamat,
1, District Panchayat, Kadamat. Applicants

- Versus
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@

Village (Dweep) Pqnchdyat
Agatti [sland, Union Temtory of Lakshadweep 682553

’3.‘ The Employment ( ()fﬁcer Kavaratti, .
Union Territory of Lakshadweep 682551

4. The Director of Panchayat
Department of Panchayat, Kavaratti,
Union lemt01y of Lakshadweep- 682551

S The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat,
Agatti Island, Union Terrltory of Lakshadweep -682553.

6. The Deputy Collector/ASO, -
'Agam lsland Umon Terrltory of Lakshadweep -682553.

(By Advocate: Sri S. Radhakrishnan)

63. OA 404/2013

1. Nadirsha N. P S/o Nalldkoya P.V,
aged 31 years, Nenampappada (House) Kalpeni Island.
Union Territory.of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology Kalpeni Dweep

2. Affefudheen A. K
S/o Cherikoya K, ag:ed 30 years;
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
. Department of Science & Technology-
Kalpeni Dweep. * Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Ddlsy I Daniel)

Versus

. The Administrator, v ‘
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat, . '
Department of Panchayath, Kavaratti-682555.
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4, The Director,
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan.(le & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus
1. The Administrator,
Union Territory of Lakshadweep,

Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,

Administration of Union Territory of Lakshadweep,

Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit), '
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathlc Unit
Kiltann Dweep.

(By Advocate: Mr. Grashtous Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Y f - -
@ LR TP T A ‘.,5;‘13':&5“ .

Respondents

Applicant

Respondents

Applicant



. The Administrator,
~ Union Territory of Lakshadweep,
Kavaratti- 682555 '

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

4, Mlssmn Director,

National Rural Health MlSSlon Kavaratt1 682555

5. Medical Officer in Charge,
P1 1ma1y Health Centre, Kiltan Island. . Respondents

(By Advocatc Sri S. Radhdknshnan (Rl 3to 5))

66. OA 423/2013

L Abdul Kaleem C., aged 42 years, S/o Subalr PP,
Chonam House, Agatm

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya [llam, Agatti. '

3. Mohammed M., aged 40 years, S/o Basha AP,
Moothammada House, Agatti.

4, Hafsath M., aged 46. years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda I—Iouse, Agatti.

6. Umilla “P., aged 54 years, D/o Khader

Thekk lappuxa House Agatti.

7. Ummer L.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan
‘ Puthukotta House, Agam

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti. '
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10.  Saromma M., aged 39 years, D/o Hamza,
‘Mariyathoda House, Agatti.

11, Ashraf AK,, aged 42 years, S/o Ahamed M., ;
Achan Kuttiyoda House, Agatti. '

12.  Abdul Razzak R., ége’d 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13.  Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

I The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti-6825553. :

2. Director of Panchayats,
Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,
Directorate of Education,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

4, Village (Dweep) Panchayat,
Agatti Island represented by .
its Excecutive Officer-682554. Respondents

(By Advocate: Sri S. Radhakrishnan )

67. QA 444/12013

Aboosalih, S/o Rashééd'Koya,

Padalapura, Kiltan Island.

Union Territory of Lakshadweep, Pin-682558. Applicant

(By Advocate: Sri Shabu-Sreedharan)
Versus
I Union Territory of lakshadweep represented

by the Administrator,
Kavaratti Island. Pin- 682555.
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island. ' '

Union Territory of Lakshadweep, Pin-682558.

w2

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan island. '
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engireer,
' Electrical Sub Division, Kiltan Island.
Union Tertitory of Lakshadweep
Pin-682558. . . ' ' Respondents

(By Advocate: Sri' S. Radhakrishnan (R, 2, 4& 5)).
68. QA 453/2013

L llamacd I, 5/0 /\bdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of L akshadweep
Working as Casual labourer in -
Lakshadweep Bunldmg Development Board, Kiltan.

B

2. Saleem K., S/o Badar K, agcd 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Jabourer in
Lakshadweep Building Development Board, Kiltan.

3. llisminbox,' S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourerin
L ak%hadwccp Bulldmg Developmem Board, Kiltan.

4. Ponkum, Slo Pookoya, aged 48 years,
Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshad wccp Building Dcvelopment Board, :
Kiltan. - Applicants
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel) ’

Versus

l The /\dmm strator,
Union Territory of Lakshadweep.

2. The Chairperson, A
Village (Dweep) Panchayat, Kiltan.

Secretary,
Lakshadweep Building Development Boaxd
Kavaratti.

(OS]

4. Director of Panchayal, . ,
Dcpaltmcm of Panchayat, Kavarattl Respondents

(By Advocale: Mr. S Radhalq'islman (Rl, 3 10 4))

69. O.A No. 488/2013

Salma t'_h

D/o. Sayed Koya -

Madapally House

Chetlat Island. Applicant -

(By Advocate Mr. K.B. Gangesh)
Versus

I The /\dmlmsUatm
»Admlmsuallon of the Union Territory
of L akshadwcep, Kavaratti — 682 555.

2. The Dnectox (Scches)

: Administration of the Union Territory
of 1 akshadweep (Secretariat),
Kavaratti'~ 682 555.

(OS]

Department of Science and Technology

Union Teiritory of Lakshadweep,

Kavarathi — 682 555, v o

Represented by its Director. Respondents

‘(ABy 'Advo"caté' Mr. S. Radhakrishnan)

70. QA 492/2013



1ol

K. Bushra Beegum W/o Ildl\eem

Aged 27 years, Casual | Labour,

Office of the Veterinary Assistant Surgeon

Animal Husbandry Unit, Amini.

Lakshadweep-682 552. Applicant

(By Advocate: Sri V.B. Harinarayan)
Versus

1. Union of India rep. By
the Administrator,
Union Territory of Lakshadweep, -
Kavaratti Island, Pin- 682555.

2. The Director of Panchayat,
Department of 'Pa_nch"ayat,
Union Territory of Lakshadweep,
Kavaratti lsland- Pin- 682555.

The Vetcl inary /\smstant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

(S

4. The Chairperson,
Village (Dweep) Panchayat,
Amini, lakshadweep 682552 ' Respondents

(By Advocate: Sri S. Radhakrishnan (R1-3))

71, OA 499/2013

I Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K
Data Entry Operawl (M(JNREGA)
Sub-Divisional Office,
Kadamat Island,
Union Territory odekshadweep
Residing at Keelakunnikkam House,
Kadamat Island
Union“’l“erritory’of"l.,akshadweep, PIN — 682 556.

2. Mohammc,d Shafi Qraishi Mallka
S/o. M, Sayedali,
Data Entry Operator (MGNREGA)
Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,
Kadamat Island,
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Union :"I_“en*itol-y of Lakshadweep, PIN — 682 556 - Applicants
(By Advocate Mrs. Sreedevi Kylasanath)
Versus

I.  The Administrator,
Union Territory of Lakshadweep;
(Department of Rural Development)
Kavarathi. |

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer, :
National Rural Employment Guarantee Act,
Office of the Programme Officer,
National Rural Employment Guarantee Act,
Kadamat, Union Territory
of Lakshadweep. . Respondents

(By Advocate Mr. S. Radhakrishnan)
72.  0OAS507/2003

Muthu Koya K

Casual?-‘Labour, Street Light Maintenance
,Villagé'Dwe_ep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep

Pin-682552 Applicant
(By Advocate: Mr. TCG Swamy)

Versus

1. - The Adininistrator
Union Ferritory of Lakshadweep
Lakshadweep Administration
Kavaratti— 682 555

2. - The Executive Engineer
(Department of Electricity)"
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 -

3. The Secretary (Panchayats)
A (Directorﬁate-ofIPanﬂchayats)



73.

(V)

03

Administration of the Union Territory of Lakshadweep ..
Kavaratti — 682 555

The Chairperson
- Village Dweep Panchayat

Amini Island,
Union lcn itory of L akshadweep — 682 552

The As’sistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep

Kava1_at_h—682 555 ¢ o : .-+ Respondents

(By /\dvoccuc Ml S. Radhaknshnan (R1-3 5&6)

().A N(). 509/2013 -

Malechd Beegum K.C.
D/o. lndc,cn Kandilath
Kaval (,hclla House Andloth

%hahida Beegum K.

D/o. Hamzakoya

Kandlath llouse Androth.

Subaida M.
D/o. Kidave U.K - .
Makket House, Androth.

/\y%haﬁécgum -P V.K

D/o. deoob P.K
Puthlya Pemamveh Kad

' /\ndlolh

- Rahmath Beegum K

D/o. Hamzakoya P.P},
Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
l.avanakal House
Androth.

A Subaid;é A

D/o. Sayed Mohammed M.
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Aliyathara House, Androth.
g. Fathimathu Suhurabi P.V.K'

D/o. Majeed P.V.K
Pentanibeli Kad, Androth.

9. Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10. Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.1
D/o. Abdulla M.P
Chemmachery Puthiya Illam House
Androth. .

12 Habsabi P.UP
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus
I The Administrator,

/—\dminiifétration of the Union Territory
of Laksladweep, Kavarathi — 682 555.

2. Directgrate of Industries
UnionTerritory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

3. Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74. QA 510/2013

Haseena @ Haseenabi Therakkal

Village'Dweep Panchayath, Kadamath

By Advocate: Mr.R.Sreeraj)

Applicants

Respondents

Applicant
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Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat -- 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat - 682.556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat —- 682 556 Respondents

(By Advocate: Mr.S:Radhakrishnan (R1-3,5&6)

75.

I

OA §57/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood -

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan - ' ’ Applicants

(By Advocate: Mr.R.Sreeraj)

Versus

The Administrator
Union Territory of LLakshadweep
Kavaratti — 682 555

The Director of Panchayath



Department of Panchayath
Administration of Union Tertitory of Lakshadweep
Kavaratti — 682 555 |

The Executive Officer, )
Village (Dweep) Panchayath
Kiltan — 682 558 x

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal !
Government Senior Secondary School
Kiltan — 682 558

(By Advocate: Mr.8.Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B.School
Kadamath

Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B. School
Kadamath

Residing at Kalllyammakada
Kadamath Island

K .K.Khalid

Cook, Government J. B School
Kadamath :
Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island

Respondents



10.

{o7

Ummer P.P.1 -
Cook, Government J.B. School
Kadamath

Residing at Alikothapura
Kadamath Island

%dayalhulla P

Cook, Government J.B.School
Kadamath

Residing at Kadamath Island

Muhammed Shafi P.P ¥
Cook, Government S.B.School
Kadamath

Residing at Kadamath Island

Pookunhikoya P.P

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath o |

Residing at Puthiyapura

Kadamath Island

Abdullakoya B.M

Watch and Ward |
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

Jafer P '

Driver, Jawaharlal Nehru Semor Secondary .School
Kadamatl =

Residing at Pupathada b

Kadamath Island - ‘

!

(By Advocate; Mr.P.V.Mohanan)

Versus

The Administrator ‘
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master

Applicants
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Government J B School

Kadamath — 682 556

The Principal )

Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnén )

77.

OA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath Island -

(By Advocate: Mr.P.V.Mohanan)

1.

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti— 682 555 '

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Principal .

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556

(By Advocate: -Mr.S.Radhakrishnan)

78.

I

OA 580/2013

Yacoob
Kathathe Chetta House, Kadmat.

Vahida
Marikilam House, Kavaratti.

Habusa
Alachapada, Kavaratti.

Yacoob
Kaladi I—louse,‘Kavaratti. o

Respondents
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14,

20.
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Muhammed Salih 1
Aynepura House, Kavaratti.
Fareeda Beegam |
Molokepura House, Kavarattl.
Saleem ifi? _ ':i
Pallicham House, Kavarattl

Bamban
Nambicham House, Kavarattl.
Sayed Abdullakoya ¥
Chendipura House, Kavarattl.

* Nafeesathbi

Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavatatti.

Fazeela Beegum o
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavarattl

Firozkan

‘Athnachammada Housei‘g;Kévaratti,

Jaffer .
Marikilam House, Kavaratu

- Amanulla,

Mela [llam House, Kavaratti.

Sirajudheen
Molokepura House, Kavarattl

Hiyasudheen ;
Chamayathapura House, Kavaratti.

Fathahudeen o
Kadapurathaba House, ,Kavarattl

Muneer
Kuttipapepura House, Kavaratu
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21.  Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa, .
Achadapurakatt House, Andrott

23, Mujeeb Rahman T.P, .
Thaleka Pura, Kavaratti. -

24.  Jamhar Hussain
Beeranthoda House, Kavaratti.

25. Muhsin ,
Beeranthoda House, Kavaratti.

26. Rauf ,
Chettipura House, Kavaratti.

27.  Hazarath
Chungam House, Kavaratti

28, Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

I.  The Administrator [s
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union-Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture ..
Department of Agriculture
Administration of Union:Territory of Lakshadweep
Kavaratti — 682 555 ..

4, Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 "

5. Village (Dweep) Paxmchayatl1 Kavaratti Island
represented by its Executive Officer,

Applicants



BT

Pin — 682554

(By Advocate: Mr.S‘Radhakrighnan)

79.

I

OA 582/2013

Rasheed Koya

Multi Task Employee = .
Public Library, Kilthan
Residing at Kilthan

Smt.Sulfabeegum Lo

Cook, G.H.S Kadmat .,
Residing at Melachetta Hauumdkudx
Kadamath Island R

(By Adecate: Mr.P.V.Mohanan) |

Versus ™

The Administrator fra
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Library and Information Assistant
Office of Library and Information Assistant
~ Public Library, Kilthan Island 682 557

(By Advocate: Mr.S Radhakrishnan)

80.

OA 601/2013

Rasheed Koya S.V., S/ol. Abdulla Koya P.S.,

Shaiknaveed (M), Kiltan Island PO.,

Union Territory of Lakshadweep, Pin -682 555,

(By Advocate: Mr. Shabu Sreedharan)

©+ Versus

R

Union Territory of Lakshadweep, represented by the
Administrator, Kavarattl Island Pin — 682 555.

Respondents

Applicants

Respondents

Applicant

The Director of Panchayath Union Territory of Lakshadweep,
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Kavaratti Island, Pin —:"6-8';2 555.

The Chairperson, anlage (Dweep) Panchayath,

Kiltan 1sland, Union 'lerrltory of Lakshadweep,
Pin — 682 558.

The Executive Officer, V;il‘lage (Dweep) Panchayath,
Kiltan Island, Union Terr_ifory of Lakshad‘weep, Pin — 682 558.

The Library and Informatlon Assistant, Public Library,
Kiltan Island, Union Temtory of Lakshadweep,
Pin — 682 558. G Respondents

[By Advocate: Sri S. Radhakrishnén (R1,2,4 & 5)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o Ham7ath '
Sara Manzil House, Agatti. .- - = . Applicant

(By Advocate: Sri K.B. Ganges}h) .

.~ Versus

The Administrator, ,
Administration of the Umon Territory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats, . |
Department of Panchaya{s
Administration of Union: Ter1t01y of Lakshadweep,

Kavaratti — 682 555.

Department of Educatlon Admlmsuatmn of the
Union Territory ofLakshadweep, Kavaratti,
represented by its Director — 682 555.

Village (Dweep) Panchefyrat
Agatti Island, replesented by its Executive Officer,

682 554. e Respondents

(By Advocate: Sri S. Radhakrishnan)

82.

.

OA 635/2013

Fathahudheen K.P., age‘éj;:%l.o years, S/o0..Sayed Muhammed Koya,
Kattampalli House, Agatti.

.Younis, aged 31 years,s_/p} Abdulla, Mariyathoda House,



Agattl.

3. .M. Shahida, aged 40 yeaers D/o Kasmi, Kuttiyam
Mukriyoda House, Agatti. ‘f'

4. K.M. Amina, aged. 46 years ‘;D/o ‘Abdul Rahman,
Kuttiyam Mukriyoda House Agatti. ' Apphcants

1. The Administrator,
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 553.

2. ancctor of Health Services, |
Directorate of Health Serv1ces
‘Kavaratti — 682-555.

3. Medical Officer in charge,
Community Health Centre, Agam — 682 553.

4. Medical Officer in Charge, Ré}zv Gdndhz Speciality Yospial,
Agatti — 682 553 R

5. Village (Dweep) Panchayat Agam Island, represented by its
Executive Officer, 682 553. '= Respondents

. l,{]

(By Advocate: SriS. Radhakrlshnan)

83. OA 791/2013

Paxeeda Beegum M.I. Meppada Ill
Agdtu [sland. . WL - Applicant

(By Advocate: Sri K B Gangesh)
”v_Vet'Svl‘JS

1. The Administr ator,
Administration of the Umon Terrltory of Lakshadweep,
Kavaratti- 682 555.

2. Director of Panchayats, g
Department of Panchayats, |
Administration of Union Femtory of Lakshadweep,
Kavaratti — 682 554. an



3. Project Manager, Desiccated Coconut Powder Unit,
[Lakshadweep Development:Corporation Ltd.,
Agatti, Kavaratti — 682 554."'5. -

4. The Deputy Director (Admn) Lakshadweep Development
Corporation, Kavaratti - 682 554

5. Village (Dweep) Panchayat‘ -"' |
Agatti [sland, represented by its Executlve Ofﬂcer .
682 553. ' P Respondents
(By Advocate: Sri S. Radhakrishnan)

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o.. Kasm1 M. P.,
Valiyapura House, Kilthan Island P O ' ,
U.T. of Lakshadweep. C ‘Applicant

(By Advocate: Sri P.V. Mohanar) i ?‘ﬁ,‘:" P

Versus.
Tl et
L. The Administrator, i
UT of Lakshadweep, '

Kavaratti-682 555. i

2. Director of Panchayat,
Department of Panchayat, :
Administration of UT of Lakshadweep,
Kavalaltl - 682 555

3. The Principal, Govemment nghel Secondary School,.

Kilthan Island — 682 556.! Respondents |
( By Mdvecale @ S S RAJLA‘(L&AWD

85. OA 880/2013

Muthukoya N.P
Nal akapum Kiltan Island - . :
Union Territory of Lakshadweep- 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan) ,
Versus:
L Union Territory of L. akshadweep represented

by the Administrator
Kavaratti lsland - 682 5557



2. Director of Panchayath v
Union Territory of Lakshad eep
Kavaratti [sland — 682 555! | ‘

3. The Senior Administrati fficer.
Education (District Panchayath)
Union Territory of Lakshédyveep
Kavaratti Island 682 555, ""“7‘

4, The Principal ¢
Government  Senior Secondary School
District Panchayat, Krltan‘ls !nd :
Union Territory of Lakshadl: .eep 682 558

(By Advocate: Mr.S. Radhakrrshnan)

86. ()A 898/20 13

K. C Abdul Khader .
Kulikaraya Chetta House .+ o7
Chetlat Island S
~Union Territory of Lakshadweep- 682 554
‘ : ey
(By Advocate: Mr.Shabu Sreedharan)';

R A T
[ PR

Versus ‘13?'

Union Territory ofL akshadweep represented
by the Administrator s e
Kavaratti Island — 682 555 :

—

Ve b
2. The Director of Panchayath"
Union Territory of Lakshadweep -
Kavaratti Island — 682 555

3. The Senior Administrative Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island - 682 555

vy
AT

4. The Principal , b
Government Senior Seeondary School
District Panchayat, Chetlat ‘Island
Union Territory of Lakshadweep 682 554

(By Advocate: Mr.S.Rad.ha.k.rishnan'jl;:‘-ffi* e

Respondents

Applicant

Respondents
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87. QA 904/2013

Kadeeja C.P

Cheriyapurakad
Kalpeni Island

(By Advocate: Ml‘.I(.B.GangeSh;)~ ..
Versﬁ-sf"’ L

1. The Administrator

Administration of the UnidnETe'rritory of Lakshadweep

Kavaratti — 682 555

2. Sub Divisional Officer o
Office of Sub Divisional Officer
Kalpeni Island - 682 554 -,

3. The Director (Rural develmeeﬁt)
Department of Rural Development
Administration of the Unioh‘Ter::'ritory
of Lakshadweep, Kavaratti. .~ 682 555

(By Advocate: Mr S Radhakrishnan)

88.  OA 905/2013

I Abdul Khader C. TR
Chekkiriyammada House =
Agatti Island e

2. Bugar Jamhar T.P
Theklapura House
Agatti [sland
(By Advocate: Mr.K.B.Gangesh) =

Versus ... -

1. The Administrator Co e

Administration of the Unliko"_'r;.:T.:ef‘:r,iitory of Lakshadweep
Kavaratti Island - 682 555" - :

2. Director of Panchayaths :": v'.j’.;:
Department of Panchayaths,” = -
Administration of the Union Territory of Lakshadweep

Kavaratti [sland — 682 555 o

Applicant

Respondents

Applicants
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2. Saifulla M.]

"‘_w

3. Project Manager
Desiccated Coconut Powder Umt
Lakshadweep Development Corporatlon lelted
Agatti, Kavaratti — 682 555

4, The Deputy Director (Admn) .‘
Lakshadweep Development Corporatlon
Kavaratti — 682 555

5. Village (Dweep) Panchayath K
Agatti Island representediby lts
Executive Officer - 682‘@5-53 _ Respondents

(By Advocate: Mr.S. Radhakrlshnan) .

89. 0OA 939/2013

1. Safiyullah K.C. - v
Kuttiyachada House
Kalpeni Island i

Melaillam House
Kalpeni Isiand

3. Kunhikoya M.V ;
Mathil Valiyammada House
Kalpeni Island

4, Kidave K.O v
Kakkachiyoda House
Kalpeni House e Applicants

(By Advocate: Mr.K.B.Ganges.h)l )

Versus
. !
1. The Administrator .
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 ‘

2. Director of Panchayaths - -
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti [sland — 682 555

3. Lakshadweep Building DeQelopment Board
Union Territory of Lakshadweep
Kavaratti represented by 1ts Secretary — 682 555
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The Technical Officer '~ ¢+ 5
Lakshadweep Building Development Board
Kalpeni Island — 682 553

Village (Dweep) Panehayath '
Kalpeni Island replesented by its-
Executive Officer - 682 553 - Respondents

(By Advocate: Mr.S.Radhakrlilshnan‘); ; ‘j.:

90.

I

- [

OA 942/2013

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef
Karakunnel House

Androth Island

Mohammed Ubaidulla ’f"- 4.
Chodath House '
Androth [sland

Mohammed Fathahulla .
Karacheita House
Androth Island NI Applicants

(By Advocate: Mr.K.B.Gangesh) * *w:

Versus . = .

The Administrator o '
Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555 .

Director of Panchayaths‘

Department of Panchayaths ..

Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555 '

lLakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by lts_Sec_retary - 682555

The Technical Officer

Lakshadweep Building Development Board
Androth l%land 682 554 ' '
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5.

g

Village (Dweep) Panchélyath ;

"Androth [sland represented by its

Executive Officer - 682554

(By Advocate: Mr.S.Radhakrishnan)

91.

I

0A 952/2013 <

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni o

Residing at Nenampappada House
Kalpeni, Union Temtory of Lakshadweep
C.K.Attakoya .

Casual Labourer

Power House, Kalpeni - -

Residing at  Chakakeel House

Kalpeni, Union Temtory of Lakshadweep

P.Mohammed

Casual Labourer o

Power House, Kalpeni @+ -

Residing at Pokkayoda House -
Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R) -

Versus -

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs:

New Delhi — 110 001

The Administratbr
Union Territory of Lakshadweep
Kavaratti — 682 555 .

Executive Engineer

Department of Electricity,
Kavaratti, Union Territory ofLakshadweep

Respondents

Applicants



4. Junior Engineer,
Electrical Section, Kalpeni _
Union Territory of L. akshadweep ) Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti _ .
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan) .
Versus

. The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
' Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555
gy
3. Director of Panchayath ‘
Department of Panchayath
Administration of Union Terrltory of Lakshadweep
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

93. QA 1202/2013

1. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpem |
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Umon '1 err 1t01y of Lal <shadweep
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Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House

Kalpem Island

Union Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of LL akshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Admlmstratlon of Union Territory of Lakshadweep
Kavaratt1 — 682555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath .
Kavaratti — 682 555 : Respondents

(By Advacate: Mr.S.Radhakrishnan)

94.

0. A No 1225/2013

C.P. Showkathall

S/0. Mohammed Koya

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House : :

Kalpeni : Applicant

(By Advocate: Mr. Hariraj M.R)

l.

Versus

Ihe Umon of India
Represented by the Secretary to
Government of India,

Ministry of Home Affairs

New Delhi — 110 001.
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2. The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section -
Kalpeni, UT of Lakshadweep — 682 555. ‘ Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for.89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for twolthree years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue ol a direction to the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issue‘\‘ dircction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications 1s whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in maj_oﬁty of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objectioﬁ that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Keral‘a High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is furthe:r contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High.CourtS, the services of the applicants are not liable to be
regularized since they were admittédly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process .and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

L Secretary, State of Karnataka & Others Vs. Umadevi and Others -
2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC 179,

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T Thimmiah - (1972) 1 SCC 409.
0. Jeemon V.R. Vs. Slalev‘ofKerala -2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212, 266,268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour‘ & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in QA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

“short, this process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that

some of them were in fact absorbed. But the applicants before us‘in this

bunch of 94 cases have apparently been less fortunate.

9. Umadeviv' (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorptibn regularization,
permanent continuance of temporary/comractual/casual/dally -wage or
adhoc employees appomted/recru1ted and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have apprdached the Court with a claim, while ignoring
equity for the teeming mllllons seeking employment and fair opportumty to
compete for employmem Whlle dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but w1th0ut
the intervention of the orders of the Court/Tribunals, dlrected that the |
question of regularization of’ tﬁ/e services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in §. V.Nar.ayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan ~ (1979) 4 SCC

507 - as a one time measure.



10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing

regularization. Regularization is not a mode of appointment.

When appointments in public office are required to be made,

provisions of Articles 14 & 16 of the Constitution of Indig are

required (o be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional

scheme, it is imperative that the same must be done within the

Jour corners of the delegated power by the authority

concerned.”

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were: appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made éleér that the appointees would not have
any claim for ad—hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the v1ew taken by the High
Court held that initial appointments of the dppellams were made in gross
v1olat10r1_‘ of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted positibn that 800 posts of teachers were lying vacant,
the Apex Court expressed. the hope that the plight of the appellants would
also be taken mto account by the administration and con31dc,r the

desirability of relaxmg the age-limit provided in the Rules.



13.  InNanjundappa (_Supré), the Apex Court had held thus:-

. ~If the appointment itself is in infraction of the rules or if' it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannol be said to be a
mode of recruitment. To accede to- such a proposition would be 1o
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We'do not propose to burdeh this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one distlirbing'feature that has been noticed in this bunch of

cases is that  the authorities concerned, be it the Lakshadweep

Administration or the Village (Dweep) Panchayats/District Panchziyats,
have not shown any anxiety. about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years O'f.service"as indicated in Para 33 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
buhch of Original Applications have adrriittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not réquire
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of

them have been engaged in one séheme cir the other spo‘nsorcd‘by the
Central Government or in some such other schemes or programmes floated
by the Administration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employces in  various
departme‘n_tsf under them. It has been noticed that in some of the
departrhe'rits, the casual employees have been working apparently against

‘regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, thév question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been ailovied
to continue on those posts for years together will show that su'ch_pvosts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the
applica‘nt_s:.:_‘?ahave been engaged by Yillage (Dweep) Panchayats or District
Panchaiyait,l the main contention raised by the learned counsel :for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of thé Village (Dweep) Panchayat of Agathi Island had
approache_';dn_this Tribunal, éggrieved by the failure of the Union of India
and the L'ékshadweep Administration in gr‘antzir'lg‘them temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the

Public Works Department. Later, it Was- entrusted to AVAM Society.

Grant-in-Aid was provided to meet the additional expendituré_ an
Society used to manage the Scheme. Later, Island Councils were brougﬁt'
into existence as per Island Council Act. Still later, the Council-s were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the LakshadWeep Panchayaf Regulation, 1994 and during
“the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all thé
labourers working with the Watef Supply Scheme came under the Village
(Dweep)' Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available wi,fh it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayals for granting
temporary status to casual labourers as per the parameters of the
sch'eﬁée. '

b) The first respondent, i.e. the Union of India in the Ministry of

" Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

" Administration prescribes the scheme (o the Panchayats for
regularization of eligible casual workers. no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularization of the casual workers under the scheme.

(d)"?’f No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as perthe scheme. .

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this



Tribunal in Original Applications,N6.1297 & 218 of 1998 had rejected an
identical relief claimed by some other casual labourers, holding thus:-

ot

"We have carefully perused the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported ‘to be appointment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

In the case on hand the applzcants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 10 give employment 1o them. It
probably might have offered some succor by way of daily raled
wages to the unemployed local persors.................

- Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned ‘by the Administration could be considered
regular. As mallers stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayal for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

21. Fhe above decision was conﬂrmed by a Division Bench of the High
Court in O.P.N0.28776/2001. Still later, OA No.1008/1997‘7and OA
No.571/1998 were also dismissed by a common order following the
decision mentioned supra, This order was also conﬁrmed by the High

Court in O.P.No, 35164/2001
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22.  After referring to the above orders, the Division Bench of the High

* Court'in Naderkoya (Supra) held that Lakshadweep Administration did not

have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayat. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policiesl. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has committed a grave error in

giving direction to - Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively to the Panchayats. - for granting temporary status to ,
casual labourers. The direction given to the Panchayat not to effect
-any appointments till the Lakshadweep Administration frames

Scheme, is illegal and . do not fall within the Jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued ordérs of appointment of
casual labourers. It.is fairly conced:ed by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the conéemed Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by the Executive
Officers. o |

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements are

being. made  on . political  basis and some  of  the

. disengagements/retrenchments also have political colours.



25 In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
theb Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
mvned our attemlon to various clauses contained in the above notlﬂcatxon
in support of the argument that the Panchayats are vested W1th the right
and authority to "hire and fire" -employees. _Ilo_wev‘er,Jt is »conceded that
the Village (Dweep) Panchayats have no power to regular‘izvve: the services
of the applicants though‘ the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post wiﬂwout prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counse] for‘ the Administration himself has

appeared for the Panchayats as well.

27.  Learned counsel for the apphcants in some ofthe cases have invited
our attention to various provisions contained in the Lakshadwecp
Panchayat Regulations, 1994 and the allied rules thereunder. Whllle
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan wfio appears for the applicants in some of the
casés-, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance,  water supply,  drainage, local
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‘development 'works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessafily the Panchayats have the power to .regularize or absorb casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this ¢ontext.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supré), this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28. Sri N.Unriikr_ishnan who appears for the applicants in OA 394/2013
has raised a further contenfion that the casual labourers who have been
workmg for more than 240 days in a calender year are ermtled for
protection under Lhaptel V (a) of the Industrial Disputes Act and thal their
services cannot be dispensed with arbitrarily. It is further contended that
one set bf casﬁal employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29.  The sum and substance of the arguments advanced by the Iearned
counse! for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the apphcants in

all these cases, whether in the category of Panchayat or non- Panchayat
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
‘been working for 2-3 years.or less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over fwo
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection

though some of those had not initially registered their names with the-

authority concerned. Some of them have been functioning in
veterinary units which require special skill, some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) therights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without ‘the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categorie$
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
fdentlf/ed and grouped as under -

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/IT! and the like and also those who have been
/nducted under specific schemes

(b) Those who have been inducted with specific qualification* of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service,

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decrsmn commun/cated to such individuals.

12.  Similarly, those coming under .group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
per/od of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a notice of two
weeks before disengagement.

&

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions

~ precedent for dlsengagement it is subject to such a condition only
their services could be disengaged. Rest of the casua/ labourers
shall continue until further orders. :

14.  In respect of (b) and (a), their Services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation given on the next date of
hearing.” '

31. Pursuant to the d@bove order, the Panchayats/Departments have
issued certain circulars which are marked as Annéxure A5 to A8 in OA
300/2013. Apparently, some attempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these

employees who faced the threat of disengagement have approached this

Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bénch of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, conténding, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the.

applicants are entitled to get their services regularized or not. It hasibeen
noticed already that there is nothing on record to show that the appli.cams
had’ been éngaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity ‘of job

opportunities, the islanders are destined to face this rigmarole without any

demur or protest. These people cannot aspire to get employment in -t,he.

mainland  also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continuedin service

for a large number of years.

33.  But, in our view, the Administration has to'necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible whea fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34, We refrain from i issuing any other directions since, in our view, it
falls within the domain of the Admlmstratlon However, the Administration
shall address the'issue relating to all these employees. who ‘have been toiling
for years together on casual basis; with utmost compassion; and give them
the benefit of relaxation in age, educational qualifications etc. while making

4
Sa

regular. recruitment. -

- 35 Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,

372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have juﬁsdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed,

37.  The interim orders in force as on today shall remain extended till
April 4, 2014 !
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